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SHRI MADHAVRAQO SCINDIA: So,
Madsgm, once again, I would like to
thaak all the hon. Memberg for the
generous support that we have recelv-
ed from all sides of the House and
Dr. Ram also for his very geneious
words that he used in describing
the railways and I am sure, with the
encouragement that we hava received
from all the sides of the House, we
will constantly succeed in our endeav-
ours to improve the railway system
and to improve the facilities tp the
railway users. Thank you.

THp DEPUTY CHAIRMAN. The
question Is.

“That the Bill {0 provide for the
establishment of a Railway Claims
Tribunal for inquiring inte and
determining claims against a railway
admnistration for loss, destruction,
damage, deterioration or non-deli-
very of animals or goods entrusted
to be carned by railway or for the
refund of fares or freight to it or
for compensation for death or m-
jury to passengers occurring as a
result of railway accidenty and for
matters connected therowith or
incidental therefo, as passeq by the
Lok Sabha, be taken into considera-
tion.”

The mgotion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill,

Clauses 2 to 38 were added to the
Bill.

Clause 1. the Enacting Formula and
the Title were added to the Bill.

SHRI MADHAVRAQ SCINDIA: Ma-
dam, I beg to move:

“That the Bill be passed.”

The question was put and the
‘motion was adopted.

THE DEPUTY CHAIRMAN: Now
the House stands adjourned ang will
meet again at 235 p.M.

The House then adjourncd
for lunch at thirty-five minu-
tes past one of the clock

—
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The House reassembleq after lunch
at thirty-five minutes past two of the
clock. The Deputy Chairiman in the
Chair.

REPORTED REMARKS OF THE
HOME  MINISTER, SHRI . BUTA
SINGH, AGAINST THE CHIEF
MINISTER OF ANDHRA PRADESIL

SHRI PARVATHANENI UPEN.
DRA (Andhra Pradesh). Madzpy De-
puty Chairman, [ think you for allow-
ing me to make this special mention
which is very mmportant and serious
and aleop unpleasani for me 1 would
like to refer to the utterances of the
Union Home Minister, Mr Buta Singh,
during his recent visit lo Andhra Pra-
desh,

THE MINISTER OF HOME AF-
FAIRS (SHRI BUTA SINGH): I; is
based on the press report

SHRI PARVATHANENI UPENDRA:
Yes, based on the press report. (In-
terruptions)

THE DEPUTY CHAIRMAN.: Order,
please.

SHRI BUTA SINGH: I just want-
to submit this. Let us be fair. These
are press reportg till I speak.

SHRI PARVATHANENT UPENDRA -
I said, “baseq on press reports” T
also received reports aver telephone
from other sources,

AN HON, MEMBER: Unreliable
sources. (Interruptions)

SHRI PARVATHANENI UPENDRA:
Madam, will you please conlaip them?

THE DEPUTY CHAIRMAN. I re-
quest all the hon. Members to give a
peaceful hearing to what the other
hon. Members have to say. Yoy will
have a chance to reply. Please kerp
the atmosphere peaceful in the House.

SHRI PARVATHANEN! UPENDRA:
Madam Deputy Chairman, I have said
the matter is very serious because it
affects the Centre-State relatlons in
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a very adverse manner, (Interrup-
tions) And it is....(Interruptions).

THE DEPUTY CHAIRMAN: Order,
please I request all the Members not
to create any disturbance.

SHRI PARVATHANENI UPENDRA:
It i1s very unpleasant for me hecause
personally, Mr. Buta Singh and I are
known to each other cor the last four-
teen years anq we have been very
good friends Whatever I say today has
nothing emanating from malice or ill-
will towards lam. T resoect him still,
But I take serious exception to his
utterances, as reported in newspapers
(Interruptions) .

-
N

SHRI B. L. PANWAR (R«jasthan):
I have got a point of order to make.

Jagamafa wT AN 7 AT 1§95
, wIET |

SHRI PARVATHANENI UPENDRA:
Madam; these remarks of the hon.
Home Minister were made during his
election campaign in Guntur pistrict
where a by-election tg the chairman-
ship of the zilla parishad is {aking
place today. The regular elections
were over earlier, Due to the death
of the Congress candidate whn waes
elected there, wi‘h a 40,000 majority,
in the last elections, this by-election
is taking place today. I can understand
the anxiety of the Congress Parly
to retain this seat. (Interruption)

THE DEPUTY CHAIRMAN; Please
try to be very brief.

SHRI PARVATHANENT UPENDRA:

I cannot be brief, I have to make my
* point You cannot  contain them.

THE: DEPUTY CHAIRMAN: T have
requested everybody to listen quietly.
Please bear in mind that this is not a
full-fledged discussion. This i5 a Spe-
cial Mention. =

SHRI PARVATHANENI UPENDRA:
It they disturb me, how can I finish?

THE DEPUTY CHAIRMAN: I have
requested them also. It is nog¢ only
you that I am telling this. I have told
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everybody. This 1s something special
about the Special Mention.

SHRI PARVATHANENT UPENDRA:
Thank you, Madam,

SHRI LAL K. ADVANI (Madhya
Pradesh); Not even during the Budget
Session, do we have five Ministers sit-
ting in the House. (Interruptions)

SHRI PARVATHANENI UPENDRA:
Madam, if they keep on this ding dong
battle, there will be no end. Please
contain them. They disturb me cvery
minute,

THE DEPUTY CHAIRMAWN- Wil
you please keep qulet?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES, AND PEN-
SIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI P. CHIDAMBA-
RAM): If you say thaj five Ministers
are here, then 12 Ministers are therce
at Guntur (Interruptions)

SHRI PARVATHANENI UPENDRA:
The Importance attached by the Cea-
gress Party to this election is evident
from the extraordinary deputation of
as many as five Central Ministers for
campaigning there. Tt never happenzd.
(Interruptions).

SHRI MADAN BHATIA (Nomina-
ted)- T want to raise a point of order.

SHRI V. GOPALSAMY (Tamil
Nadu): I am on a poing of order on
his point of order.

SHRT PARVATHANENT UPENDRA:
Please contain them. Othorwise, It
will not progress.

SHRI DIPEN GHOSH (West Ben-
gal): Madam Deputy Chairman, there
is no use of raising any point of order.
He will make the Mention and the Mi-
nister, who is here, wi'li reply. What
ig the use of raising a point ¢f order
and creating disorder™
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SHRI MADAN BHATIA: Madam,
xespectfully 1 wish to draw the at-
tention of the House to Rule 190
which says:

“The Chairman, if h: gives con-
sent under rule 187 ang holdg that
the matter proposed to be discussed
is in order, shall affer the questions

and before the list of business is
entered upon, call the member
sconcerned, who shall rise in his

Place and, while asking for leave tn
raise the question of privilege make
a short statement relevani thereto.”

SHRI V GOPALSAMY: What has
‘happened to him?

SHRI MADAN BHATIA I am com-
ing 4o that. -

SHRI V, GOPALSAMY He has not

been briefed properly by them. (In-
terruptions)

SHRI PARVATHANENT UTPENDRA:
Madam, our very learneq Member has
slipped at least once. 4

Mezdam, out of Hve Central Minis-
ters, 1 can understand the involve.
ment of twp of them. One happens
to he the PCC President and h~ has
an obligation and th.: other gne

THE DEPUTY CHAIRMAN. Tt will
not g0 on record. Nothing will go on

recorq ... (Interruptions) T have
already sald that it will be expung-
ed, . (Interruptiong)

SHR! P, CHIDAMBARAM: This is
one country... (Inferruptions)...

SHR] PARVATHANENI UPEND-
RA: Today, I will say whatever 1

want tg say and T wx]l not be provok-
ed. E

SHRI P. CHIDAMBARAM. This
is one country, Anvbody can yet
electeg from anv wart of the count.

TYy....(Interruptions) .. We Dbelieve
in one country...(Interruptions) ..
This is one country .. (Interrupti-

ons) ..Mr. Advani are you support-
ing him?.. (Interruptions)...

“*Not recorded.
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THE DEPUTY CHAIRMAN: Ord-
er, please... (Interruptions).

SHRI N. K. P. SALVE (Maharash-
tra): Madam, I want to urge... (In.
terruptions).

THE DEPUTY CHAIRMAN: Yes,
please.

SHRI N. K. P. SALVE: Madam,
I want to urge upon the Members of
my Party to listen to the honour-
able Member with the patience he
deserves, But it 1s very imperative
that 1n view of the exiremely sensi-
tive nature of the subject, the hon-
ourable Member would do well in
his own interest, if he wants to make
out a good case for himself, not to
use any intemperate Janguage and be
circumspect in whatever he hag to
say., That will help his cause.

SHRI PARVATHANEN] UPEND
RA- 1 take his advice, Madam. -

SHRI CHATURANAN MISHRA
(Bihar): Madam,

THE DEPUTY CHAIRMAN: No,
please. . (Interruptions) ... OQrder,
please.

SHRI PARVATHANENI TUPEND-

RA: Madam, of the other three Min-
isters, the Finance Minister... (In-
terruptions) ... What is unparliament-
ary in that? I have said that the peo-
ple have rejected him... (Interrup.
tions).

THE DEPUTY CHAIRMAN. Don't
go into all that now. Please proce-
ed.

SHRI PARVATHANEN] UPEND-
RA: It is a statement of fact and it
s not an innuendo... (Interruptions)

Madam the Financc Minister
true to his style, suoke at some
meetings and he dig his other work
which is generally assigned to him.
And, Madam, Mr. Chidambaram has
got another role in the Central Gov-
ernment which also he has eminent-
1y done and quietly and calmly he
has done his job there. . -

i 1
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SHRI DIPEN GHOSH: That is his
job!

TI-_IE DEPUTY CHAIRMAN: Plea-
se stick tg your subject.

SHRI PARVATHANENI UPEND-
RA: Yes, Madam, this is the sub-
ject.... (Interruptions)...

This is the subject... (Interruptions)

SHRI KAMALENDU BHATTACH-
ARJEE (Assam): He has no subject;
he looks at the (bject!

THE DEPUTY CHAJRMAN: Plea-
se don't shout. Please keep quiet

SHRI PARVATHAIN®NI
RA: Then, Madam, our honourable
Home Minister haq specially flown
there, and he had gone there by his
own admission, to maintain law and
order there, to see that ther. is free
and fair election there (Interrup-
tions)

SHR] BUTA SINGH: Why do you
put words mnto my moath® Madam
he is putting words into my mouth.
There 18 no confession, Why do you
use expressions like that ? Vou say,
“according to the Press reports”.

SHRI PARVATHANENI UPEND-
RA: Yes everything ig according to
the Press reports only T have Satd
it at the begmning itself (Inter-

ruptiong) . . T need not add at the
end of every sentence that it Is ae-
cording t, the Press reports .. (In.
terruptions) .

SHRI BUTA SINGH: Why dp you
put dirty words into my mouth?

SHRT PARVATHANEN UPEND-
RA: T said in the very beginning that
it is according to the Press reports
only . (Interruption?). . I need
not qualify every sentence with the
words, “according to Press reports”

SHRI BUTA SINGH: You have no
licence to use any derogatory langu-
age (Interruptionss .

SHRI PARVATHANENI UPEND-
RA: There is nothing derogatory in
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this. You are here. You are hear-

Ing this and you can contradict it
you can dispute 1t and you can clari-

fy it We will be very happy.. (In-
terruptions) ...

SHRI BUTA SINGII: You are the
leader of a party ang you should
flnok how to behave... (Interrupti-

ons) . Please behave vourself
(Interruptions) .. .

SHRI PARVATHANENI UPEND-
RA- You should behave like the
Home Minister ang T will algp behave
like the leader of a party.

SHRI BUTA SINGH: We expect
some decorum {rom vou.

SHRI PARVATHANEN] UPEND-
RA: T expect the same thing from
the Unlon Home Minister.. (Inter-
ruptions) I ara much smaller com-
pared to you (Interruptions).

I am much smaller as comvared

to you I put you on a higher ped-
estal Madam, it iy g very import-
ant task. Everybody wants free
and fair elections; law ang order
should be maintained. And he goes
to Andhra Pradesh, because having
done a wonderful jo, 1n Punjab and
the Union Territory he ;s eminently
qualified {0 go 10 AP. and oversee
law and order. (Interruptions)

SHRI BUTA SINGH. Lei me re-
mind him: I am proud of what I
have done in Punjab (Interruptions)

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtta): On a point
of order oL

SHRIMATI JAYANTHI NATARA-
JAN (Tanul Nadu): He must stop
making these unnecessary references.
(Interruptions)
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AN HON. MEMBER: Madam, it
:annot go. (Interruptions)

THE DEPUTY CHAIRMAN: Plea-
se sit down. The Home Minister
hag already replied. Do you want to
reply on his behalf now? Please sit
down.

SHRI PARVATHANEN] UPEND-
RA: Now_ I come to the comments
made by the U..cn Home Minister,
ind I give him the benfit of contra-
dicting me... (Interruptions) Your
paper has also published, Don’t
forget. I will quote from your pa-
per also, Madam. I quote from the
‘Newstime’ dateq Decemhber 2, 1987,
oublisheq from Hyderabag ang Vija-
vawada. My first objection is about
the Home Miunister casting doubts
about the patriotism of one of the
Chiet Ministers elected by the peop-
le. That is mv first charge. In
support of that I quote:

“The Union Home Minister, Mr.
Buta Singh, has alleged that the
Andhra Pralesh Chief Minister,
Mr. N. T. Rama Ran, was hand m
glove wity the separatist forces and
wag trying to divide this country
into pieces.”

trmterriuptions)

4=

“The Union Home Minister said
the country was going through a
critical phase when divisive ele-
ments were trying hard tp destroy
the unity of the country. Mr. Rama
Rac is headlng one such group.”

Madam this is a very serious cha-
rge. Thig is 2 very serlous charge.
He made charges against the Chief
Minister and our party also He said:
“He is heading such group.” OQur
sarty is a resmonsible Opposition in
this House Therefore, 1 have every
right to take serious note of such
utterances of the Home Minister. un-
less he denies them That is my
first point. And 1 also challenge
him t, show one mstance where
my party or my leader has preached
separatism in any speeches or in any
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action. I chailenge him to  prove
that.
No. 2. Ang he questioneq the

right of an Indian citizen, much less
as a Chief Minister or a political
leader, to campaign in 1his country
any part of thig country, They blam-
ed us by telling that we are separat-
ists, we are regionalists, we are
parochial, ang so on. But when the
same party leader goeg out of his
State and joins the matnstream and
campaigns for other parties it he
comes to  the national s'eens‘ vou
agamn accuis him. what businesg has
he got there tc 8o and campaign in
other States? (Interruptions) Is this
counlry the ‘iagir of Raijiv Gandhi
or the Congress Party? Cannot
others go there? (Interruptions) He,
the Home Vinister, cited in support
of this” the vampaigning by Mr. Rama
Rag in the recent Nagalang and Har-
yana electivns,” as proof for  this.
He says *Rama Rag campsigned for
the Nagas who want to break away
from India”--2ll Nagas, mind you.
Naga Nationa]l Demoocratic Party is a
recogniseq party, recogmised by the |
Election Commission. It has  not
been banned ang you canpot call them
separatists. ‘Ramgy Rap compaigned
for the Nagas In Haryana also he
advpcated separatism  and casteist
feelings™ 1 wag with the Chief
Minister when he campaigned in
Harvana. In every specch which
Le made in Hindi. the preachcd na-
lionalism and unity of this country.
If the Home Minister can show one
speech in Harvana where we preach-
ed casteism and regionalism, I am
prepared t; resign my membership
here .. (Interruption)

SHRI JAGESH DESAY (Maharash-
tra).- On a vcint of order. He has
deseribed some torn centences. There
is no nced to expand this cubject in
a Special Mention...

SHRI V NARAYANASAMY (Pon-
dicherry): It should be not more
than three minutes

SHRI PARVATITANENT UPEND.
RA)- You are disturbing me; other-
wise I would have finisheq by now. .
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Then the Home Minister says—this
is the most objectionable thing—“He
(Rama Rao) i3 lelling the Punjabis
to go away from India” Where did
you get this from Mr. Home Minist-
er? “Then, Mr. Singh said. “NTR
went to Nagaland with crores of rupe-
es and wondered why he should go
to campaign in a place where he has
no party” After that follows, “This
fellow goes to Nagaland .”, note
“this fellow™! I cannot expect a word
like this from the honourable Home
Minister. He useg =& derogatory
word like “‘thig fellow” not at one
place only: he uses it in znother pl-
ace also. He says “Before the High
Court concludes that thiz man is a
cheat "—referring ts the Chief
Mnister that ‘this man iz g cheat'—
“__.this election is an opportunity
for the peopl'e of Guntur to throw
"Thim out by electing the Congress

candidate.” What is he preaching in

a federal cet.ups An elected Gov-

ernment ig there. Taking advantage

of a by-election in a Zila Parishad
you say “throw him out” That real
ly shows the intentiong of this Gov-
ernment to destabilise the non-Cong-
ress-I Governments Thas has been
our charge angd this speech hagq con-
firmeq that suspicion and  charge

And it is alse an affront to an elect-
w3 lecder. a leader clocted hy the

people.  VYon cannot say “he  will

be thrown outl”. W are not at vour
mercy How can vou sayv that?

(Interruptions)

SHRI VITHALRAO MADHAVRAO
JADHAV: It i Walf-an-Hour Dis-
cussion or a Special Mention? (In-
terruptions)

THE DEPUTY CHAIRMAN. Please
conclude now.

SHRI PARVATHAWNENT UPEND-
“RA- 1 wil] conclude. They are not
allowing me - -

Madam. the Unior Fome Minister
has a speejal responsibility to main.
tain cordial relations will, the State
Governments, the Chietf Ministers,

etc But T nm very sOITy o say that
thie Wama~ Minict . hnc arted cont-
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rary to this accepteq printiple. (In.
terruptions)

THE DEPUTY CHAIRMAN. Plea-
se conclude now. -

SHRI PARVATHANENI TUPEND-
RA:. hey are not allowing me. I
would have finishedq by now.

Madam_he hag also committeg a
blunder. A~ one vlace he says.
Madam that what all he says hag been
said by the hon. High Court of And-
hra Pradzsh. He ig hichly misin-
formed. The hon High Court of
Andhra Pradesh has not passeq any
judgment go far. The petition is
pending befora them Zven when
the Prime Minister was eskeg during
his recent visit to Hyderahad he
said, “the matler 15 sub judice; T will
not comment.”  But by bringing the
High Court into the pictu =, h.. as-
cribing all his remarkg to the High
Court he had not only committed a
contempt nf thes High Court but was
also indirectly trying to influence a
judcial decision. That is my charge
against him Then, Madam.

SHRI P. CHIDAMBARAM. 1 am
sorry Madam, T woulq not normally
interrupt him. He ha; <hown me
the courtesy of saying that he has
no grievance against me. But I
want tg noint qut one thing. He is
not correct wher. he says that there
is no judgment of the High Court.
Four Writ Petitiong were filed. Two
Writ Petitions were admitted and
have been posteg for final hearing on
the 15th December. Tp the  other
two cases, Madam orders have been
pronounced on hehalf of the Full
Bench. Anq an order pronounced by
s Full Bench of the High Court is »
judgment. We are entitleq to quote
from the judesment. Wea are entitled
t, refer to the tudgment, Therefore,
it ig incorrect to <ay that there are
no judgments of the Andhra Pradesh
Hieh Covurt There are two iudge-
ments of the Andhra Pradesh High
Court, one deliveded bv the Chief
Justice and one delivered by Justice

Anianaviln
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SHRI PARVATHANEN]I UPEND-
RA: They werp the speaking orders
while dismissirg the Writ Petitions
If the High Court hag pointed out
anything. they are free tc quote. If
the High Court passed any stricture,
you are free to quote, I have got
the coples with me. .,

SHRI P. CHIDAMBARAM: I have
also got tho copies Ask Mr. Babul

Reddy and other lawyer friends: Is
it a judgment or not® (Interruptions)

SHRI A. . KULKARNI (Mahara-
shtra): Madam_I am on a point of
order. - -°

THE DEPUTY CHAIRMAN: You
are going to speak, you are also
going to associate...

SHRI A. (:. KULKARNI: I am go-
ing to associate. But I am raising
the point of order because at  this
very moment the hon Member is
making a wrong allegation., Madam,
while rejecting the plea in these two
Writ Petitions which the hon. Mem-
ber mentioned. the learned High Co-
urt Judges, including the Chief Just
ice have advised the hon Chief Min-
ister of Andhra Pradesh to follow
some moral and inner conscience
and resign himself (Irterruptions)
If you want Madam, I will quote

SHRI PARVATHANENT UPEND-
RA- Will vou allow him. Madam? Is
it a point >f order? Let the Home
Minister -1.ote .

THE DEPUTY CHAIRMAN. Mr.
Kulkarm vou are exhausting all your
points You are going t0  speak.
What you are telling is the informa-
tion and the factual information that
you possess.

SHRI A. G. RKULKARNI- Thig is
a judgment

THE DEPUTY CHAIRMAN. That
js what T am saying

SHRI A G KULKARNI- He is
reading information I am reading a
judgment. And the judgment appeal-
ed to the Chief Minigster I would re-
guest Mr, Upendra to use his consci-
ence and appeal to his Chief Minister
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and plead with his leader, baba, please
use your conscience, and go away.
(Interruptions). Madam, can any false
allegations be made by making a spe-
clal mention? Why false allegations,
when judgement is here?

SHRI PARVATHANENI UPEND-
RA: Madam, my next point js main-
tenance of law angd order is the res-
ponsibility of the State Government.
But the Hon. Union Home Minister
says, “I have come here specially. I
have come to personally watch the
situation” and he also threateng offi-
cials “ng official or policeman will
be allowed to play with the election
p.ucess. Whaever tries to do this,
wil] be vut of office.” Because this
is not a general election. this is not
an election to the State Assembly or
Parliament. 'The report says: “He re-
minded that the ruleg governing the
conduct of elections diq1 not come
under the purview of the State Gov-
ernment, but were under the Central
Government.” It ig wrong This is
a local alection being conducted un-
der the rules of the State Govern-
ment, not the Central Government.
Therefore you have no business to
supervise this. You have no busi-
ness to control this. Ag a Congress
Leader you can go there, ng obijec-
tion, But you cannot say “as Home
Minigter I have come to supervise
the elections.” And what ig your
track record? What will you super-
vise there? And also Meadam, iy is
not right for him to supervise g lo-
cal glection It is completely wrong.
And, Madam he touched also many
sensitive area: there It is very
unfair from the point of view of the
Unioy Home Minister doing it He
is supposed to help the State Gov-
ernments to maintain communal har-
mony ang not caus?2 feuds Tnste.ad
he particularly instigated the Muslim
community in Andhra Pradesh _by
telling that the powers of the munici-
pal corporation of Tlvderabad Thave
been withdrawa and all thal It is
quite irrelevant {Interruptions) .It
is quite irrelevant to the election
there And moreover T must Te-
ming the Union Home Minister that
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under the Congress Governments. un-
der your supervision, under your
guidance  v0 many communal inci-
dents are taking place in the Cong-
ress (1) ruled States. In  Andhra
Pradesh, since we cume, not a sngle
communa] incident has taken place.
We are oroud of our record. (In.
terruptions)., And he also tried +to
incite passions among the Harijans by
referring to certain olj incidents
which were not connscted a; all

Lastly, Madam there is  another
point to svhich I take cerious excep-
tion The one sentence is. “If the
State Government continues to cheat
the rural people, we the Centre—
mark, we the Centre—may have to
seriously think of the drastic gtep of
taking over alj the gevelopment work.
Under what provision? Under what
provisfons you can tlake cver the
development work in , State? And
if it Is a threal to destabilise the
Government, we are ready to face
the threat. You have done it 1In
1984  You have faced the consequ-
ences. You will again face the
consequences if you are thinking on
those lines.

And, finally. before 1 conclude Ma-
dam, T must appeal to the Prime
Minister {o restrain the Central Min-
isters from doing these kinds of
things when they go to ihe States,
particularly to the non-Congress (I)
ruled States. Instead of Thelping
harmonise the Centre-State relations,
they are embittering the Centre-State
relations bringing a had name to the
Prime Minister, they are showing as
if they are doing al] this with the
connivance of the Prime Minister,
which, T do not think is a fact. They
are giving the impression that the
Prime Minister to Jet lcose his Mm-
they are doing Tt is wrong for the
Prime Minister to let loose his Min-
isters on the States, and »llow them
to take nonsense in the States when
they go there on official visits Final-
ly. Madam (Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (SHRT M. M. JA-
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COB): Pleasa do not use words like

‘let loose’. Please usy some polite
language. (Interruptions)

SHRI PARVATHANEN] UPEND-
RA  Why are you gelting vp  un-
necessarily? You are a good man.
Finally, Madam, I wan: the Home
Minister tp withdraw these remarks
which have angered the people and he
should apoiogise to the Andhra Pra-
desh Government, the Chief Mmister
of Andhra Pradesh and the people of
Andhra Pradesh Otherwise, the agi-
tation will continue against the Home

Minister until he is removed from
the Centra] Cabinet

THE DEPUTY CHAIRMAN: Shri
Bhandare. (Inierruptions)

SHR1 PUTTAPAGA RADHAKRI-
SHNA (Andhra Pradesh). Madam,
is a debate taking placer Ig it a
Special Mention or a debate? {In.
terruptions)

SHRT MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):

Of course. it ig 2 Special Mention.
(Interruptions)

SHRI M S. GURUPADASWAMY
(Karnataka): Madam, on a point of
order. (Interruptions)

SHRI DIPEN GHOSH- On a point
off submission, Madam. (Interrupti-
ons)

SHRI M. 5. GURUPADASWAMY:
If you are converting this into a de-
bate, we have no objection.

oY Tty sagw Vg (fame) - 7
sIAEAT F WAIR 97 W1 E

sY AITsT awt (Iww gEw)
fede #T @ & @ &% WrsqaEm agr
g1 S

SHR]I DIPEN GBOSH: Y.t there
be a debate. We do nct mind.

SHRI BUTA SINGH. Yes. We gre
ready. (Interruptions,

THE DEPUTY CHAIRMAN: In the
case of Special Mentions, sometimes.
other Members also associate and
give their reaction.
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SHRI RAM AWADHESH SINGH:
This has never been tha convention.
(Interruptions)

SHR]I DIPEN GHOSH: The Home
Minister can reply to this and that
can be the eng of it. He can refute
these were wrongly reported by the
these were wrongly reported by the
Press. But if you want this to e
converted into a debate we dgo not
mind.

THE DEPUTY CHAIRMAN. I have
never said that this is a debate. Some
other Members have given their na-
mes. They also want to speak on
this, (Interruptions}

SHRI DIPEN GHOSH: Generally,
the precedent has been that one Mem.
ber will be allowed to associate him-
gelf. Is he going t, associate him-
self or dissociats himself? Let me
understand. (Intermuptions) -

THE DEPUTY CHAIRMAN, That
we will know only after he speaks.

SHRI P. CHIDAMBARAM- How
can he associate himself? (Interrup-
tions)

SHRI RAM AWADHESH SINGH:
The Minister concetrned can reply to
this, (Interruptions)

s\ Wi e FrEATuy ¢ MW
Trraer A% W S

. SHRI M. S. GURUPADASWAMY:
Madam, vlease do not break the
{radition. But as I said, we have no
objection if you want to have a de-
bate. (Interruptions)

THE DEPUTY CHAIRMAN: Al
veady the {radition has been broken.

SHRI RAM AWADHESH SINGH:
You are competent to convert this
Special Mention into a debate. We
have no grudge against it. (Interrup-
tions)

THE DEPUTY CHAIRMAN: In
#he case of Special Mentions, general-

1y, one ar two Membcers are allowed

to associate themselves. But I have
already received eigh{ names.

[ RAJYA SABHA ]
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THE DEPUTY CHAIRMAN. 1 have
eight names here, This is also not
according to the tradition. (Interrup-
tions) They have been allowed by
the Chairman,

SHRI PARVATHANENI UPEND.
RA: When we discussed thig with the
Chairman in the morning, he said
that after I make the Special Mention,
one Member from each Party will be
alloweq *to associate himself. Associ-
ating oneself does not mean dissocia-
ting or contradicting. The Home Min-
ister ig here and he 1z compefent to
defend himself and reply. Why
should you allow others?

7t Tl TR qiAEIX ¢ A 8-
FEAT T FIT L | .

guawig: A AH TWT §
SER !

SHRI M., M. JACOB. T have sought
permission from the Chairman that
Memberg from thig side also should
be permitted to speak. The Chair-
man has permitteq as per rules, It is
a Special Mention and they will
speak. (Interruptions)

THE DEPUTY CHAIRMAN. I can '
listen to one Member at a time,
(Interruptions). You have to seek my
permission, He is on his legs,

PROF. C. LAKSHMANNA: (Andhra
Pradesh): On that only T want a clari-
fieation as to what is the meaning of
‘association’, - -

MURLIDHAR CHANDRA-
KANT BHANDARE: You consult the
dictionary,

SHRI A G. XULKARNI: Madam,
may I make a submission? My sub-
mission is that the rules for special
mention have unfortunately not heen
codified, (Interruptions), Fortunately
for them, but unfortunately for us.

. I may mention that the general power

rests with the Chairman or the presi-
ding officer. If my friends have asked



9

Home Minister's

173

- e

for a debate, let us start with the de-

bate There is nothing wrong inthat
so far as the rules are concerned

SHRI DIPEN GHOSH: 1 agree with
you

SHRI A G. KULKARNI: Let me
complete, We are here to meet every
point made by Shri Upendra. He need
not worry about that, but T must tell
him that the Home Minister has not
as yet resigneq from the Congress (I)
party. He Is not only a Government
Home Minister but he is also a mem-
ber of the Congress (I) party. As a
member of the Congress (I) party
he has every right to go anywhere
and everywhere, So, don't get chic-
ken-heaited. If the Home Minister
has gone there as a member of the
Congress (I) party, there is nothing
wrong,

So, Madam, turn 1t into a debate
and give the floor to Shri Bhandare.

SHRI VIRENDRA VERMA. Madam
to do tull justice to the issue kindly
allow full debate and every Member
from both the sides may be allowed
to speak R

SHRIMATI JAYANTHI NATARA
JAN- Madam, on the guestion of ‘as-
sociate’ I want to say that T have also
asked the Chairman to allow me to
assoclate myself with the lofty senti-
mentg of Centre-State relations, with
thz lofty senliments ¢t how the Home
Minister should function, but there
are also certain other comments which
we have to make about the reports
that we have read in the papers, In
that sense we are associating oursel-

-ves with the original sentiments, but

we are also cntitled to make a com-

ment,

3.7 T oz fan giwm

dww, 77 W AT A AR W B
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. (zem)
SHRI NIRMAL CHATTERJEE:

{West Bengal): This morning when
we met the Chairman, there were two
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special mention and the other was
to have a (Call Attention, There was
a suggestion that both may be com-
bined, Now, certainly we are creating
history by allowing a special men-
tion ang having a discussion like this.
I want to congratulate the Chair for
allowing us to express our feelings
on a matter of urgent importance like
this, T think the entire House would
Iike to associate itself by expressing
views on such a matter of urgent im-
portance So, a full fledged debate
can take place,

SHRI BUTA SINGH: Madam...

SHRI PUTTAPAGA RADHAKRISH-
NA: Is he replying?

SHRI BUTA SINGH No, Madam,
a suggestion has been made that the
special mention may be converted in
to debate. T am ready, I am preparec
to answer the debate,

PROF. C. LAKSHMANNA: Madan

I want to seek g clarification, (Inter
ruptions)
THE DEPUTY CHAIRMAN: I

Members from both sides agree, wi
can have a debate. Agreed?

SEVERAL HON. MEMBERS Yes.

THE DEPUTY CHAIRMAN. Now ]
will pe a debate.

SHRI M. S. GURUPADASWAMY
Just a minute, We have no cobjectio
to the debate at 3ll I welcome it W
welcome it. But it should be withi
the parameters of the speech macd

by him i .

i U - J
SHRI N.K.P SALVE: No n
(Interruptions)

SHRI PARVATHANENI UPENDR,
It should centre round my Special Me
tion and nothing else

SHRI N K P, SALVE: The subj¢
matter of the debate respectfully
want to submit, will be the condt
of the Chief Minister vis-a-vis Ho
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Minister’s observations, If ihat 1s

what we are golng to discuss, let us
have 11,

THE DEPUTY CHAIRMAN That
is what we are discussing and .aow 1t
1s a debate, Anq I will call the Mem-
beré who have already given their
names, Now Mr, Bhandare, No pomnt
of order. I will not allow. Please sit
down. Mr. Bhandare, Stop this** now

SHRI PARVATHANENI UPENDRA;
Madam, you expunged that worg from
my speech Now it should be allowed

to be retained. Or you expunge your
oOwn remarks.

THE DEPUTY CHAIRMAN- That
correction will be made (Inter-
ruptions) No, I am not allowing,
Pleage sit down, Mr Bhandare will
continue,

SHRI JAGESH DESAI: It shculd
be made clear that this will not be
taken as a precedent. That should be
announced by hon’ble Chairman,

SHRI PARVATHANENI UPENDRA.;
Why?

THE DEPUTY CHAIRMAN: That
is not necessary.

SHRI CHATURANAN MISHRA:
The Chair has always the power to
make it a precedent.

THE DEPUTY CHAIRMAN' Why
are You not starting, Mr. Bhandare?
After they listen to your melodious
voice, they will sit down.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Madam Deputy
Chairlady, 1 fully appreciate and also
admire the utter desparr and frustra-
. tion of my very esteemed and lova-
- ble friend, hon'ble Mr Upendra. He

has burnt his fingers once in this
. House by raising this issue about the
" socalled leader. (Interruptions)

SHRI PARVATHANENI UPENDRA-
What is this word ‘“socalled”’? Do

" you allow that? He is the Chief Mi-
nister, (Interruptions)

**Expunged as ordered by the Chair,

[ RAJYA SABHA ]
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SHRI V.. 'GOPALSAMY' 1 would
say “socalled Prime Minster”,

SHRI PARVATHANENI UPENDRA.
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We would call him the “socalled
Prime Minister” he. ealterwards.
(Interruptions)

SHRI RAM AWADHESH SINGH-
Untess that word 1s ‘expunged, we
will not allow him to speak.
(Interruptions)

SHRI V. GOPALSAMY: Don’t
touch him. Mr. Bhandare ghould not
have touched Mr, Ram  Awadesh
Singh. You want to manhandle him?
(Interruptions)

SHRI MUBLIDHAR CHANDRA-
KANT BHANDARE Madam, I am
not yielding.

SHRIMATI RENUKA CHOWDHU.
RY (Andhra Pradesh): He should
withdraw his remarks against our
Chief  Minister (Interruptions)...
Madam. make himy withdraw those
words. . (Interruptions).

SHRI PUTTAPAGA PADHA-
KRISHNA: Madam, pomt of order.
... {(Interruptions) . ..

ot TR wadw fag o (“EvEree
qrg® {ufs@er” Fgm 17 @ ?
... (Interruptions). ..

THE DEPUTY CHAIRMAN: Please.
Now 1 hope all of you have exhaus-
ted yourselves,

SHRI PARVATHANENI UPENDRA:
He should withdraw that word.
(Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I have ot said
“Chief Minister.”

... {(Interruptions). ..

SHRI PARVATHANENI UPENDRA:
He should withdraw the word. Other-
wise he will not be allowed to speak,

. (Interruptions)

SHRT RAM AWADHESH SINGH-
Madam, you direct him to withdraw
that word, Otherwise, you suspend
him
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SHRI PARVATHANENI UPENDRA:
He should withdraw and apolcgize.
Otherwise we will not allow him to
speak . (Interruptions)...

THE DEPUTY CHAIRMAN-
quest everybody to sit down,

I rec-

SHRI MOHD, KHALEELUR RAH-
MAN (Andhra Pradesh): He should
withdraw the word first,

THE DEPUTY CHAIRMAN: Order,
please. Though the words uttered by
Mr. Bhandare are not unparliamen-
tary, even then I would advise him
not to use them as far as possible.

&t ™ saaw fag
areg TE A1 ‘@’
FreT g fqar soar

SHRI PARVATHANENI UPENDRA:
Those words should be expunged,

EERKGED
g d&

... (Interruptions) ...
SHRI PUTTAPAGA RADHA.
KRISHNA: Madam (Interrup-
tions) ...

SHRI PARVATHANENI UPENDRA:
-1 am on a pomt of order, We are
observing some minimum courtesies
here Though we are discussing a sen-
sitive matter, in my speech I have
not uttereq a derogatory word against
the Home Minister or the Prime Mi-
nister. If he calls a leader ‘“‘so-called
leader”, it is perfectly legitimate for
ug to call the Primg Minister “the so-
called Prime Minister”, wil] you al-
low that?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I said “leader.”
I did not say ‘Chief Minister.”

SHRI PARVATHANEN] UPENDRA:
Yes, he is leader, he is Chief Minister.
He must withdraw it Expunction will
not do. Madam, you must ask him to
withdraw that, (Interruptions)

Igawmfa 35 rEv ) ST
gfar 1 FE St WST ¥ HAETT
Eq a0 T W@ § 1 07w
FY T |
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It does not stand ;n  good taste,

Therefore, I would request the hon.
Member not to use that woid

SHRI V., GOPALSAMY- He should
withdraw that

SHRI PARVATHANENI UPEND
RA: He should withdraw.

SHRI MURLIDHAR CHANDRA
KANT BHANDARE: [ am not with-
drawing anything which is not un-
parliamentary. (Interruptions).

THE DEPUTY CHAIRMAN' You
have not said anything unparliamen-
tary...

... (smqum)  wH A &
FX FH T

Mr. Bhendare. I did not say that it
is unparliamentary. [ oaly said, “if
you want to have it, yoy can have
it, but then to be in good task, res-
pect the feelings of other hon, Mem-
bers. I request you not to use it.

SHRI PARVATHANEN] UPENDRA:
Withdraw.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: No.

SHRI PARVATHANEN] UPENDRA:
You must wtithdraw,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I am not going
to withdraw,

SHRI PARVATHANENT UPENDRA:
He must withdraw that 'There is no
question. Otherwise, we will not al-
low, (Interruptions)

SHRI VISHVJIT PRITHVIJIT
SINGH (Maharashtra). Madam, one
minute, I will take, There is a ques-
tion of semantics involved here.
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THE DEPUTY CHAIRMAN: WMr
Bhandare, you continue,

SHRI V. GOPALSAMY: Madam,
have you allowed Mr. Prithvijit
Singh?

THE DEPUTY CHAIRMAN: Please
allow Mr. Bhandare to speak (Inter-
ruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Madam Deputy
Chairman, I have listened with con.
siderable attention to the essay in ir-
relevance of my hon, friend, I fully
appreciate it, I want to make one or
two poiwnts, First he challenged the
credentialy of our Ministers,

THE DEPUTY CHAIRMAN: As
everybody is silent and 1n a mood to
listen, I would once again request all
the Members to throw light on the
subject without producing any heat.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: The basis of his
attack was: What Ti1ght hon, Mr. Buta
Singh has to go and speak in Andhra
Pradesh? As has been rightly pointed
out, there is one party which stands
for the unity and integrity of this
country, There is one and only one
party, and that is Congress, which
stands on every inch of Indian soil.
(Interruptions)

PROF. ¢. LAKSHMANNA: Madam
Deputy Chairman, 1t is casting asper-
sions. (Interruptions) Madam De-
puty Chairman, T am on a point of
order. (Interruptions)

SHRI MURIMHAR CHANDRA.
KANT BHANDARE. What is the in-
terruption for? I said the Congress
party stands for unity and integrity
of this country What is the interrup-
tion for? (Interruptions)

PROF. C. LAKSHMANNA: I have
nn objection if the hon. Member savs
the Congress Party is a party which
stands for the unmity and mntegrity of
the country But if he says the Cong-
res party is one and only one party
which is standing for the unity and
integrity of the country, it is casting

[ RAIYA SABHA ]

remarhks against 180
Cluef Minisrer

of A.P.
aspersions on other politica] parties.
I would like to have a ruling fromw
you, I would like to know whether
you recognise that the Congress is
the one and only party of the coun
try which js standing for the unity
and ntegrity of the country or not,
If it goes on record, it will be azsum-
ed that this i the only party which
stands for unity anqg integrity of the
country., I want your ruling on this
to go on 'record,

AN HON. MEMBER: It s the hon.
Member’s view .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF FOOD AND CIVIL, SUP-
PLIES (SHRI H, K L. BHAGAT): 1
am just making a .very humble sub-
mission through you to the whole
House. Well, the hon, Member h
put it through what he called a point
of order, There is no point of order:
(Interruptionsy Please listen (o me,
Let me make it clear. So for as we
are concerned we believe in all the
parties who are recognised, They are
all political parties. We respeci all
the political parties. There is no ques-
tion of not respecting any political
party

Secondly, you hagd made an appeal
and I am joining vou Once the Housed
in its wisdom had decided to have a
debate on this, I have my own opi:
nion on it, but once the House is ha-
ving a debate on it and you have re-
quested, T also request the hon, Mem-
bers on this side ss well as on the
other that they should not use any
offensive  language. Debate it in a
spirit of patience and tolerance

SHRI PARVATHANENI UPEN.
DRA- But itis they who are using it

SHRI H K. L BHAGAT. Don't”
talk of it, Mr. TUpendra. You have
also used offensive language, but 1 do
not Want to go into that,

‘SHRI PARVATHANEN] UPENDRA:
Tell me what offensive words I have
used, -

[ S
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SHRI H. K, L BHAGAT: You
have unnecessarily brought the Prime
Minister in it But I want to say that
we should respect everybody and by
respecting everybody we should de-
bate the matter  Therefore, I
request my Members first and then
all of you to have {hi; debate 1n 2
spirit of toleration. Don’t use any un-
parliamentary or offensive expression,

PROF. C LAKSHMANNA: I wouid
like to know  whether the  words
“Congress party is the only party
standing for unity and integrity” will
go in tha records or not. I would
like to know.

THE DEPUTY CHAIRMAN. There
is no point of order,

SHRT MURLIDHAR CHANDRA-
KANT BHANDARE- What is quite
relevant for today’s discussion is the
distinction hetween the natinnal nar-
ties and the regional parties. As 1
was only saying that Congress Party
is the ohe party whose Tiranga flies
on every inch of the Indian soil and
we have the Telugu Desam of the
hon. Members .... (Interruptiona)

sit s At srare grea (fag)
g qrff &t ¥ faw ¥ feegEma
FY gear faar

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: How can I go
on in this?

(Interruptions)

guawmafa © s ogfad @ oo
zax A @frar qwad ¥ @@
TsEH F FHT § WMT agt FE fmdy
FY AT FAY VAT F ) FITAY WA TR
"Please sit down now. Pleasc keep
quiet

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE:. We have regi-
onal narties who dq not have any sign-
board outside their state. This mor.

ning I wag told that there is going to
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be a debate on this I phoned the Na-
galand Commissioner herz and he
tells me there is not even a sign of
Telugu Desam anywhere in Nagaland,
There ig not a single sign of the Telu-
gu Desam anywhere in Haryana
and yet you find that the hon., Chief
Minister. .. (Interruptions). "

SHRI PARVATHANENI UPENDRA:
What is the crime? (Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: 1 did not dis-
turb you. He tried to poke his nose
everywhere where he nas no business
to go. (Interruptions) This is a demo-
cracy. We are fighting the elections.
Everyone of us is a Congress man.
Every one of us is an Indian, We
don’t make that this is Andhra Pra-
desh and that 18 Maharashira At
least in  Rajya Sabha we are all
Indians We are Iadian outside also,
Therefore, I am surprised at this very
narrow, parochial, sectarian approach
and the attack on the hon. Home Mi-
nister is on very, very unsustainable
ground

The second point which I want to
emphasise at this stage is...

THE DEPUTY CHAIRMAN-: No in-
terruptions please,

— -

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE. The second
point which I want to emphasise -is
that the very fact ..

THE DEPUTY
please sum up.

CHAIRMAN: You

SHRT MURLIDHAR CHANDRA-
KANT BHANDARE:. The remarks
made bw the hon. the Home Minister
have engaged my friends I ran resl-
1v imagine that they have gone home
and I must congratulate the hon.
Minister. ...,

SHRIMATI RENUKA CHOWDHU-
RY: Every time vou da it You did it
in 1985. (Interruptions) Don’t imagine
that we are afraid of you, We will
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take You on the... (Interruptions)...
You have violated the rights of the
people That is why we are taking
... (Interruptions) If you say one
time, I will .. (Interruptions)

THE DEPUTY CHAIRMAN: Please
cool down. T know I have heard you.
You are a good warrior,

SHRI NIRMAL CHATTERJEE: Mr.
Bhandare, did you say that their go-
ing to Nagaland 1s parochialism? I did
not catch you.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Now, I cannot
improve your hearing I can ceitainly
do anything to your understanding
But I cannot improve your hearing,

Now, I must confess that a wwarrior-
Iike stance of the very charming
Member has left me unmoved (In-
terruptions) -

SHRI PARVATHANENI UPENDRA.
Have you heard what she bhas said?

SHRI MURLIDHAR CHANDRA-
XANT BHANDARE 1 will read it to-
morow,

SHRI PARVATHANENI UPENDRA:
She says “no charming lady is moved
by a man like you” (Interruptions)

e o @l ;o d aifiw
adl, gifan g

THE DEPUTY CHAIRMAN: Mr
Kulkarni, what are you doing (Inter-
ruptions) All of you please sit down,
Now, you get back to your senses,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE:: So, Madam, the
debate goes round a personality and
it is difficult to say what this person-
nality is. (Interruptions) At the same
time, we hear many strange slories.
Somebody has just now pointed out
but I do not want to say much about
that, What is paining me most and I
want to come to that becausz hnn
Mr. P. Upendra invited us to say
that, He said “we are free to read

{ RAJYA
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from the judgement.” May I have the
indulgence of the House, through you,
to read only a very short piece of that
judgement?

SABHA ]

(1) A reference was made of in-
come of Rs. T lakhs,

SHRI PARVATHANENI UPENDRA-
Madam, I am on a pont of order.

THE DEPUTY CHAIRMAN. Mr,
Bhandare, he is on a point of order.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Al nght, Ma-
dam. .

SHRI PARVATHANENI UPENDRA:
Madam Deputy Chairman, in the beg-
inning itself, you have agreed that the
parameterg of this debate or discussion
will centre round the Home Minmstlers'
statement and my Special Mention.
Secondly, if we enlarge this to dis-
cuss the Andhra Pradesh Chief Minis-
ter’s performance or his conduct we
wil} be perfectly within our right to
cnlarge the scope of  ihe debate to
cover the Prime Minister’s performan- -
ce, this Government’'s performance
and then we will have an opportunity
for that, That is not the subject. The
subject is the Home Minister's re-
marks,

- (Interruptions)

SHRI BUTA SINGH: Madam, may
I put the record straight. The hon.
Member ascribing to me certain press
reports himself mentioned that I was
saying that this is the High Court
judgement. Now  having said that,
what is the High Court judgement?
It is on two counts, One, it is in the
report, the report which has been
publisheq in my name. It says- I have
said in the High Court that Shri N.T.
Rama Rao has concealed a large am-
ount of income tax Second, that he
has acquired a huge amount of pro-
perty by misusing his office, Thig is
precisely the judgement,
(Interruptions)

SHRI PARVATHANEN] UPENDRA:
Madam. I am on a point of order. The
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hon, Home Minister has a copy of the
judgement. I have also a copy of the
judgement. Let him read (Interrup-
tions), These are the fiduciary char-
ges you have hsted. Mr. Home Minig-
ter, please read out again, (Interrup-
tions).

SHRI BUTA SINGH: It is now your
statement which is being discussed,
(Interruptions)

THE DEPUTY CHAIRMAN;
Bhandare, please continue,

Mr.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: 1 will stang cor-
rected (Interruptions)

THE DEPUTY CHAIRMAN Is it a
copy of a judgement or a petition Mr.
Bhandare?

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: Madam, 1t is a
copy of a judgement.

SHRI PARVATHANEN] UPENDRA;
Madam, in the order, they have listed
the charges. That is what he is reading,
(Interruptions)

SHRI P CHIDAMBARAM  Mr,
Upendra, gives a novel interpretation
of a judgement, A judgement is a jud-
gement from the first word to the last
word.

SHRI PARVATHANEN: UPENDRA;
No, no. You are wrong, What g good

* lawyer you are?

SHRIMATI RENUKA CHOWDRU-
RY: Arc you telling us?

SHRI P CHIDAMBARAM: I will
tell vou what a judgement is A judge-
ment ;s a judfement. A judgement
starts from the first word and ends
with the last word Madara this is
most novel interpretation of a judge-
ment which I have heard. An affidavit
is filed by the petitioner, it is suppor-
ted by a petition

SHRIMATI RENUKA CHOWDHU-
RY: Are you giving us a lesson?

[3 DEC

|

1987 ] remarks against

Chief Minister

of AP

SHRI P. CHIDAMBARAM . Of cour-
se, I have to give a lesson to you. I
have got a copy o the judgment, The
Judgement is: WP No 12425 of 1987
Il starts which ths words “Judge-
ment of the full bench delivered by
the Hon'ble the Chief Justice.” The
judgement starts by saying “Article
164 of the Constitution” and it ends
by saying “in projecting the case of
the petitioner” Every word, every
hine of the judgment wp are entitled
to rely upon. (Interruptions).
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SHRI PARVATHANEN] UPENDRA:
No. no, Madam, I am on a point of
order (Interruptions)

SHRI P CHIDAMBARAM: Every
word is a part of the judgment.
(Interruptions)

THE DEPUTY CHAIRMAN:- There
is fusion between the two, Do not
quarrel (Interruptions)

SHRI RAM AWADHESH SINGH,
Madam, he has come here tq threaten
me (Interruptions)

SHRI PARVATHANEN] UPENDRA:
I am on a point of order, (Interrup-
tions)

st vw sdw fag : wrAefam

Y spaEdr & oyew & off  qedl-
foqg Teg agi 9< a5 W & ¥ fay
F WA ¥ AT 9 I3 §
(samema)

HRIS PARVATHANENI UPEN-
DRA: I am on a point of order,
(Interruptions)

THE DEPUTY CHAIRMAN: Crder,
please. - o
3G AF § FIN F§ TAAT

T §3 JET [emamma)

SHRI PARVATRANEN]I UPENDRA:
T am on & poing of order

THE DEPUTY CHAIRMAN: How
many tunes would you want to raise
a pownt of order?
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SHRI PARVATHANENI UPEND-

RA- I have a right to do this. I ha\_re
nitiated this, (Interruptions) 1 will

take just one minute. The hon, Mi-
nister of State for Home irieq to
misleagd the House. (Interruptions)

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE. Madam Depuly
Chairman, please exercise ycur right,
You cannot allow him. He cannot in-
terrupt me. (Interruptions)

SERI P. CHIDAMBARAM: Madam,
if you hold that I misled the House,
it 15 a different matter. But it vou
hold that I have not musled. he must
apologise

SHRI PARVATHANENI UPENDRA:

1 did not say you misled I said you
have tried to mislead

SHRI MURLIDHAR CHANDR{\-
KANT BHANDARE. You try to mis-
lead

SHRI P. CHIDAMBARAW! Please
reag the records You have said the
hon, Minister of Stale misled.

SHRI PARVATHANENI UPENI?-
RA: If that is <o, T @amend ‘it as ‘tri-
ed to ‘mislead’. (Interruptions)

guawrtia : TS 5 Fig4,

AR IR F IS HE - - -

sft faeswom wgaEOa S

Fo7, T g7 q¥F #7F (W & @ &

gURWITR : F 9 51 FZ7E §

st faegwra wraa AT TasT

i@ |

THE DEPUTY CHAIRMAN: Ev-
erybody wanis to get up and raise a
point of crder. How can you con-

clude the discussion® Try to Co ope-
rate please. (Interruptions).

SHRI VITHALRAO MADHAVRAO
JADHAYV: You will not be allergic to
others,

THE DEPUTY CHAIRMAN, T am
saying 1t to everybody. (Inuterrup-
tions)

[ RAJYA

SABHA ]
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SHRI PARVATHANENI UPEND-

RA: To facilitate an easy discussion
I am saying thic. TIn the judgment
which he quoted the learned Court,
mentioning the learneq counsel for
the petitioner, sai@ this... (Interrup.
tions) After listing out all the charg-
es finally they said... (Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: 1 will not allow
this, I am on a point f order.
(Interruptions)

SHRT PAWAN XKUMAR PANSAL-
(Punjab): Before that, yon read
paragraph 12. (Interruptions)

SHRI PARVATHANEN]

UPEND-

RA. The Courl’s judgment is  this.
(Interruplions)

SHRT PAWAN KUMAR BAN-
SAL: You read psragraph 12
(Interruvtinns)

SHRI PARVATHANENT TUPEND-
RA- Mr. . (Interruptions)... is
accountable to the electrorate...

(Interruptions)

THE DEPUTY CHAIRMAN: Are
you sure that you are raising a point
of order”

SHRI PARVATHANENI UPEND-
RA: Yes 1 am on a point of order.

SHRI MURLIDHAR CHANDRA-
KANT RPHANDARE' You are just
trying to read out something (In.
terruptions)

THE DFPUTY CHAIRMAN. Please
conclude now.

SHRI PAWAN KUMAR BAN-
SAL: He 15 raising no point of order,
(Interruptiors)

SHRI PARVATHANENT UPEND-
RA: This is the udgment The Chief
Minister is.. . (Interruptinns) Why
are you afraig of hearing the iruth?
(Interruptions)

1

MURLIDHAR CHANDRA-
no

SHRI
KANT BHANDARE: There iz

-
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yoint of order. I will not permit | THE DEPUTY CHAIEMAN: Plea-
im. .. se sit down. Mr. Bhandare, you
de now. (Interruptions)
SHRI PARVATHANEN! UPEND. please conclude no ( /4]

2A: But 1 must clarifr the position.
t is gomng on ecord. I will take
mly half a minute...

SHRI FAWAN KUMAR BAN-
SAL: He need not refer 1o the judg-
ment. Tt cannot be a poing of order.
n a point of order how can he read

3 Judgment? He should tead the
Rules,
SHRI PARVATHANEN: UPEND-

RA. Mr. Chidambaram read it. Therc
he read it  What is wrong if I read®

SHRI P CHIDAMBARARI: My le.
atned friend sajg that thiy was not
a judgment I wanteq to tell nim
what a judgment was If he 18 not
willing to listen t)> me ur what a
ﬁdgment was, he can listen to the
eminent advocate sitting behing him
I will hand it over tn him.

SHRI PARVATHANENT UPEND-
RA. Madam Deputy Chairman you
sald you would give me half 5 min-

ute  You have not sivey that.  Un-
less you stop the interruptions how
can I make mv point?

THE DEPUTY CHAIRMAN: T am

_giving you half a minule. Please fi-
*nish in just half a minate.

SHRI PARVATHAXFNT UPEND-
RA- When I said that jt gid not form
part of the judgment. 1 meant it was
not the ominon ¢f the covrt; the
court listed al} the charges and final-
lv they gaid, “The Chicf Minister is
accountable to the electorate who
holds a watching brief ip prevent.
misrule bv their elected representa-
tives.” Therefore the court said to
the effect “we bave nothing fg do
with thrae things. Tt ig left to the
Chiet Minister to act according to his
conscience.,” That is why he  has
appointed a judicial commission ag-
ainst himself. He dig it himself No
Prime Ministo, has done it o far
Has any Prime Minister ever appoint-
ed a judizial commission againsgt him-
self? Tc the present Prime Minister
prepared to do it? (Interruptions)

He has raised a point of order and he
will conclude now. g4nd then Mr.
Dipen Ghosh... (interruptions} T will
not permit anybody. Nothing will go
on record

Now let him finish hig speech. Mr.

Bhandare. nlease finish your speech
now.
SHRI PARVATHANENI T1PEND-

RA: But he is misleading

THE DEPUTY CHAIRMAN: I ask-
ed him. Ha says it is a copy of  the
judgment.

SHRI RAM AWADHESH SINGH:
He .5 guotinzy irom the pleadings.
not from the judgment.

SHRI PARVATHANENI UPEND-
RA- Tell us whot the opinion of the
court is Mr Shiv Shanker
400 pM. Is here. He is the Law Mi-
. nister. Let him see that
(Interruptions)

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE- Madam, T fully
see that they are rattled ..Inter-
ruptions) ...

THE DEPUTY CHAYRMAN: Plerse
sit down ... ( Interruptions) ...

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: Madam, wha T
wish to point out :s that this declara-
tion about the evasion of taXes. cva-
sion of Wealth Tax... (Interruptions)

QURI SATYA PRAKASH MAL.
AVIVA. Madam, kindly permit me {0
make my submission T wan* to quote
the relevant Rule and it is Rule 238
of the Rules of Procedurs and the
Conduct of Business in the Rajya
Sabha Rule 238 savs: -

“Rules to be observed while =peak-

1ng- A member while speaking ghall’
not— .

- g L 1] "

(v) reflect uvon th. conduc’ of pe}“_
sons in high authority unless the dis-
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cussion is based on a substantive mo-
tion drawn i proper term,

BExplanation: The words “persons in
high authority” mean persons whose
conduet cap only be discussed on a
substantive molion drawa i proper
terms under the Constitution or such
other persons whose conduct, in the
opinion of the Chairman, should be
discussed on a substantive motion

drawn in terms to be approved by
him:”

Therefore, Madam, my submission is
that Mr, N T, Rema Rao is a person
in high authority and therc 18 ng sub-
s'antive motion and; thtrefore, Mr.
Bhandare cannot be allowed tp read
out the judgment because it is a reflec-
tion on the condurt of Mr. Rama Rao
who is the Chief Mimister of Andhra
Pradesh and also the President of the
Telugu Desam Party .. (Interrup-
tions) ...

RS LS S
SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: May I proceed,
Madam.

PROF C LAKSHMANNA Madum,
what 18 your ruling?

THE DEPUTY CHAIRMAN. He is
reading out the judgment which has
already been given by the Couwnt..
(Intemruptions) .

SHRI SATYA PRAKASH MAL.
AVIYA: What is there to refer to 1
the judgment? I refers tp the conduct
of the Chief Minister and there is no
substantive motion befure the House .
(Interruptions) There is no sub-
stantive motion before the House
Therefore, he cannot be allow
(Interruptions).

THE DEPUTY CHAIRMAN: You
see, we are not discussing the conduct
of the Chief{ Minister, Only because
a reference to the Judgrment was made
in the Special Mention, they are re
ferring to it

SHRI PARVATHANENI UPENDRA:
What was that? .. (Interruptions)...

[ RAJYA SABHA ]
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What was 1! that T ga1d? I saig that
thy Hom, Minister shoulg not have
referred to it.. (Imterruptions)... I
objected to his referring to it ... (In-
terruptions) ... 1 objected to it. He
was referring to it and 1 objected to
it.. (Interruptions)... That was my
charge. He was refeiring to it and
that was my charge,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Madam, the hon-
ourable Member, M, Upendra, invi‘ed
me to read out the judgment...
(Intenruptions) ...

SHRI PARVATHANEN] UPENDRA:
He should pot have referred to the
judgment, That was my objection.
(Interruptions) .. 1 said that the
Home Minister should not have refer-
red to the judgment, I gig not refer
to the judgement. I saig that he should
not refer to the judgment . .(Inter-‘
ruptions) ... 1

SHRI P. CHIDAMBARAM: Please
go through the record ... (Interrup-
tions) Madam Mr Upendra in his
opening remarks said, pownting to
the Home Minister, that he hag sald
this, He said that what he had said
had been said by the High Court of
Andhra Pradesh in its judgment (In-
terruptions) Therefore Mr Ubpen-
dra sald that this is not in the judg-~
men* of the Andhra Pradesh High
Court, but thers are the words which
he is attributing to the High Court
of Andhra Pradesh Then T said that
there is a judgment of the Andhra
Pradesh High ourt ...(Interrup-
tions) ...

SHRI PARVATHANENI JPENDRA:
There 15 no High Couit judement...
(Interruptions) ... (Interruptions)...
I dig not complete my sentence.

SHRI P CHIDAMBARAM: 1 said
that two cases are pending.. (Inter- -
ruptions) .. What can I do? I have to
repeat what 1 gaiq earlier yp make mv-
self understooq . . (Interruptions)...
1 saig that there av: two indzments.
He said, “There is no ijudgement” I
seid thay there were two judgements.
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Then he said, “Quote the judgment,”
Then I said, “We will quote from the
judgment.” Now, the judgement is
there. He referred to the judgement...
(Interruptions) .. .He referred to the
judgement. But he saiq that there is
no judgment, Therefore, I said that we
will establish that there is a judgment
and the judgment is there... (Inter-
ruptions) ... Therefore, we are entitl-
ed to quote from the judgment...
(Interruptions)...

Home Minister’s

SHRI PARVATHANENI UPENDRA:
1 wanted you to read out the Court's
findings. .. (Interruptions)... I wanted
you to read the Court’s findings. What
did the Court say? ...(Interruptions)...
You cannot refer to all the charges of
the petitioners... (Interrupions)...

PROF. C LAKSHMANNA. Madam,
you Dplease tell mg whether in the
name of quoting from the judgment
anybody can cast aspersions on him?
... (Interruptions) ...

SHRI P. CHIDAMBARAM: Are
you afraig of the judgment”?

PROF, C. LAKHMANNA: This is
about persons in high authority. The
judgment 1s about a particular person
who fis not present. (Interruptions).
You give your ruling (Interrup-
tions).

- THE DEPUTY CHAIRMAN: You
better conclude, Mr, Bhandare, (In-
terruptiong) Well, I am giving the
rulling; As the judgement hsg already
been delivered, and as the reference
to the judgment was made he can
make a reference to that. (Interrup-
tions),

SHRI PARVATHANENI UPENDRA"
Reference to what? You quote the
findings of the court, not the charges
He is reading the petitioner’s charges

(Interruptions)

THE DEPUTY CHAIRMAN: Listen.
I asked him whether it i3 a copy of
the petition or it is a copy of the judg-
ment, Ha tells me that It is judgment.
I beliewe him.

1404 DQ_ 7
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SHRI PARVATHANENI UPENDRA:
I have repeatedly said that when they
deliver a judgment they list the argu-
ments and then again they list the
counter arguments, and then they
come to the finding. What is the find-
ing of the court? There are a hundred
charges and counter charges, What is
the finding of the court, (Interrup~
tions),
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THE DEPUTY CHAIRMAN. Mr.
Bhandare, listen. Now youy please
leave that and you conclude. Don't
refer to that. I request you. I request
you because already the Minister has
referred to that point. You neeq not
repeat it.

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: I leave it to the
other Members to refer to it, (Inter-
ruptions),

THE DEPUTY CHAIRMAN: The
Minister is there to reply He can re-
fer 1o that, (Interruptions) Mr. Ram
Awadesh Singh, thig is very bad. You
cannot snatch away...(Interruptions)

SHRI RAM AWADHESH SINGH:
He is misquoting. He is reading out
of the petition. He says he is reading
from the judgment (Interruptions).

THE DEPUTyY CHAIRMAN: 1 do
not know how to conduct the business
of the House Nobody is listening to
the erderg of the Chair—except Mr.
Vajpayee and Mr. Advani, (Interrup-
tions) Please be quiet now,

SHRIMATI JAYANTHI NATARA-
JAN: It is Telugu Desarn. That -is
why they are quiet AL T

THE DEPUTY CHAIRMAN: Now
1 won't allow any point of order.
Only the speaker will continue and he
will restrict to the subject. And he
will finish within 5-8 minutes.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: If I am not in-
terrupted.
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Madam, I was referring to a fact
It is not even an allegation. (Interrup
t$ions),

THE DEPUTY CHAIRMAN:. Now,
you don’t argue, You speak. And you
leave that to other Members to speak
about. You please conclude. Mr. Bhan.
dare, I request you, It ig a very senti.
mental ... (Interruptions)...

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: It is a court
finding.

SHRI PARVATHANENI UPENDRA:
1 challenge him. He is an advocate.
Let him say it is a court finding.

SHRI MURLIDHAR CHANDRA.-
KANT BHANDARE: What happened
was that this matier came up pefore
the then hon Finance Minister, my
great friend, for whom I have the
highest regard and respect, and for
whose fiscal policies. I have saiq lots
of words in this House, He sits where
Mr. Salve ig sitting now. (Interrup-

tions),

SHRI PARVATHANENI UPENDRA:
Is thig the subject? (Interruptions) 1s
Mr. V. P, Singh relevant here? If you
do like this, we will discusg every-
thing from Rajiv Gandhi to... (Inter-
ruptions) We will discuss Shiv Shan-
ker. (Interruptions) We can discuss
about the Prime Minister also, We
can discuss  (Interruptionsy,

THE MINISTER OF PLANNING.
THE MINISTER OF PROGRAMME
. IMPLEMENTATION AND THE MINI-
STER OF LAW AND JUSTICE ¢(SHRI
P. SHIV SHANKER): Don’t misbe-
have like that ¢Intertuptions) Why
do you start this campaign? (Inter-
ruptions), = -

SHRI PARVATHANENI UPENDRA;
In one deal they swallowed Rs. 200
crores. (Interruptions) In one deal
they swallowed Rs. 200 crores.
They should be ashamed of talk-
ing .about corrupfion. Th: whole
Government is corrupt anq your
Prime Minister ig corrupt.

[ RAIYA SABHA 1}
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: The Chief Minis-
ter is guilty of violating the provisions
of the Foreign Exchange Regulation
Act....

SHRI PARVATHANENI UPENDRA:
It he goes on like this, we will not
allow,

THE DEPUTyYy CHAIRMAN. You
are objecting to each and every word
he is uttering. I don’t understand it.
Please try o be ressonable. He says
‘Chiet Minister’ ang you get Uup.

SHRI PARVATHANENI UPENDRA:
He was referring to Mr. V.P. Singh.
Is Mr. V.P. Singh the subject here?
Why did he refer to Mr V.P. Singh?

THE DEPUTY CHAIRMAN: He is
quoting him

SHRI PARVATHANENI UPENDRA:
How iy he relevant here? Why did he
enlarge the discussion?

THE DEPUTY CHAIRMAN: You
wanted the debate and you are not
allowing the debate to proceced. What
is this?

(Interruptions)

SHRI B. CHIDAMBARAM: Ma-
dam, those who sow the wind will
have to reap the wihrlwing Mr. Ip-
endra read from the newspaper atlri.
buting a certain statement to the
Home (Minister, referring to the judg-
ment of the Andhra Pradesh High
Court

SHRI PARVATHANENI UPENDRA:
1 object to these references I did not
quote from the judgment. I said that
the Home Minister should not have
referreq to the judgment.

SHRI P. CHIDAMBARAM. Mr.
Upendra referred to a newspaper re-
port attributing certain statements to
the Home Minister. Kindly listen,
Upendra Ji.

SHRI PARVATHANENI UPENDRA:
He is quoting from the judgement.

SHRI P. CHIDAMBARAM: [ am
using very precise language. Based on
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a newspaper report, he attributed

certain words to the Home Minister.

He referred to the judgment of the

Andhra Pradesh High Court.

SHRI PARVATHANENI UPENDRA:
What gig I say?

SHRI Y. CHIDAMBARAM: Mr.
Upendra, quoting the Home Minister
said: ‘I am not saying this. The An-
dhra Pradesh High Court has said all
this, the Minister said.’ He said this.
Now we are entitleq to say thay when
the Home Minister said that the An-
dhra Pradesh High Court has said
this, we are entitled to say what the
Andhra Pradesh High Court hag said
You have already given a ruling and
we can quote from the judgment.

SHRI PARVATHANENI UPENDRA:
The matter is sub-judice ang the
should not have referreq to it.

SHRI P. CHIDAMBARAM - Having
received the judgment, having suffer-
ed the judgement, why are they afraid
to see the words of the judgement?

SHRI VIRENDRA VERMA: Madam,
he is quoting the allegations, narrating
the allegations, He should read only
the operative part,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I will read the
whole judgment.

SHRI PARVATHANENI UPENDRA:
What is it that he is reading? You
cannot allow such things,

THE DEPUTY CHAIRMAN: Have
you tinished, Mr Bhandare? Mr. Di-
pen Ghosh.

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: 1 was listening
to him,

THE DEPUTY CHAIRMAN: Since
when you star‘ad listening to Lim
instead of listening 19 the Chair?
Please conclude now. o

SHRI PARVATHANENT UPFNDRA.
You read the operative part. You read
the court finding.

[ 3 DEC. 1987 ]
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I am not trying
to read out of context. I musy give
the context. (Interruptions) The Cheif
Minister was guilty of violating the
provisions of the Foreign Exchange
Regulationg Act. ... (Interruptions)
There was corruptoin in the purchase
of land The land was boughy for
HUDA ... (Interruptions).

SHRI VIRENDRA VERMA: He is
reading the petition. (Interruptions)

SHRI LAL K ADVANI: Madam De-
pu'y Chairman, I request Mr. Bhan.
dare to yield for a moment. Thank
you, Mr. Bhandare. Madam, I was
listening to Bhandareji And I also felt
that what he was saying, if they are
the Court’s findings, 1t is 1eally serious,
it is g serioug indictment. (Interrup-
tions) Please bear with me. (Inter-
ruptions) Madam, when I got a copy
of the judgement, I felt T ought io
reaq the whole thing, I find that after
all these portions referred to by
Bhandareji have been stated, after
that, the Court says: “While we have
set out in some details the events
referred to by the Petitioner as jus-
tifying the imposition of the Presi-
dent’s Rule it is not for us to express
any opinion on the same” This 15 the
court saying...(Interruptions) There
too, you can say that the Court seems
to lean in favour of the chavge. That
is a serious allegation. He was reading
out as if there are the findings of the
Court

AN HON MEMBER.. He did not say
that,

SHRI LAI, K ADVANI: What is
most important is that the Court has
not given any finding oy the veracity
or otherwise of these allegations, That
is the most important part. And there-
fore, the Court says, “We are not ex-
pressing any opinion opn this.”

SHRI VIRENDRA VERMA. He was
reading out the petition.
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SHRI P. CHIDAMBRAM: Before
anybody comes to the conclusion that
the hon Membey is reading out of the
context, you must
Member to read. Where did Mr, Bhan-
dare say that he is reading out of the
context? I would pled. Madam....
(Interruptions) 1 would make one
plea,

SHRI PARVATHANENI UPENDRA .
They are all wrelevant,

SHRI P CHIDAMBARAM. I would
make one plea. We will gettle the
entire controversy if you will kindly
allow the hon, Member tn read the
whole judgement (Interruptions).

SHRI PARVATHANENI UPENDRA:
Is it the subject matter? You give
a separate notice for that

SHRI P. CHIDAMBARAM: Madam,
what objection can anyone have for
the whole judgement being read?
Wha* objetcion can anyone have, any
thinking person have to the reading
of the whole judgement starting from
first para to the last?

SHRI PARVATHANENI UPENDRA:

provocation for

that? (Interruptions), -

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: There wszg cor-

ruption m the purchase of land....
(Interruptions),

* .SHRI PARVATHANENI UPENDRA.
Madam, are you allowing all those

things? You can pot allow all these
things, (Interruptions).

SHRI M. S. GURUPADASWAMY:
What Mr. Bhandare is reading is a
narration. (Interruptions) Please lis-
ten. -

- ! (R to- X
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THE DEPUTY CHAIRMAN: You
should listen now, please. (Interrup-
tions) After Mr. Bhandare, Mr. Di-
pen Ghosh is going to speak, So what-
ever judgment or whatever it is..
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SHRI VIRENDRA VERMA: He is
reading the petition.

SHRI M S. GURUPADASWAMY:
Madam, I say....

THE DEPUTY CHAIRMAN,; I will
allow you also to read the judgment.

SHRI M S. GURUPADASWAMY.
What my friend, Mr, Bhandare is
reading is only a narration of the
petition, not the judgement. It is not
subject-matter of discussion today.
(Interruptions)

SHRI PAWAN KUMAR BANSAL:
Madam, this is what the judgeg say:
we take 1t that the questions put to
us by the learneq counsel for the peti-
tioner pre rather addressed to the
Chief Minister himself than to us.
Even accepting 1hat the healthy de.
mocratic traditions demand the resig-
nation of the Chief Minister not only
when he forfeits the confidence of
the majority of the members of the
Legislative Assembly but also on his
own accord when it ag ghown that
he is guilty of moral turpiludg and
was therefore unworthy of lLolding
the exalted office the call for action
has to come from within, it 15 not a
matter of compulsion fiom outside.
(Interruptions)

SHRI VIRENDRA VERMA; Madam
he is reading the complaint. (Inter-
ruptions)

THE pEPUTY CHAIRMAN. The
House is adjourned for ten minutes.

The Houge then zdjourned
at twentytwo wminutes past four of
the clock.

“u
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The House reassembled at thirty-nine
munufes parst four of the clock, The De-
puty Chairman in the Chair.

THE DEPUTY CHAIRMAN: Now,
Mr. Bhandare please.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Madam, I will take
just a minute.  (Interruptions)

SHRI VIRENDRA VERMA: He is
reading the allegations. (Interruptions)
He should read the operative part of the
judgement  (Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I will not te
tought by my hon. friend as to how L
should proceed (Interruptions)

THE DEPUTY CHAIRMAN: You
read the operative part of the judgement,
(Interruptions)

SHRI RAM AWADHESH SINGH:
You must obey the direction of the Chair.

THE DEPUTY CHAIRMAN: Please
sit down. Listen Mr. Bhandare. T re-
quest you to read the operative part.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Then this deals
with the self-confession of evasion  of
tax. '

SHRT PARVATHANENI UPENDRA:
He is again referring to charges.

PROF. C. LAKSHMANNA: He is de-
fying your orders.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I know that
every word that I read is unpalatable
to them 1 realise why they are get-
ting, restless,

SHRI PARVATHANENI UPENDRA:
Let him end by going through the ope-
rative part. (Interruptions)

WRTERET 2 - -

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: What should be
the path for every patriot, for every
righteous-—minded citizen of this country
to follow, ..

SHRI SATYA PRAKASH MALA-
VIYA: This is not the operative part.
(Interruptions)
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THE DEPUTY CHAIRMAN: You
read the operative part.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I will repeat ten
times before I conclude my speech. I
know what I have to say. We have the
freedom of expression. One hears many
things which the other person does not
like.

SHRI PARVATHANENI UPENDRA:
Do not talk about freedom of speech.
We know what you have done to the
“Indian  Express”. Don’t talk about
freedom of expression, ’

SHRI MULIDHAR CHANDRA.-
KANT BHANDARE: They want freedom
of expression, they want freedom  from
laws, they can be self-confesscd tax
dodgers and they want to know the mean-
ing of freedom of expression.

s

PROF, C. LAKSHMANNA: There
cannot be any freedom of expression in
their regime. Therefore, let him con-
fine to the operative part. (Interrup-
tions)

SHRI V. GOPALSAMY: BRBofors, Bo-
fors.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Now a single in-
terruption from Mr. Gopalsamy and I
will be back to the allegations,

THE DEPUTY CHAIRMAN: Now
he is reading the operative part and then
it  will be over. (Interruptions)..
No interruptions, please.

SHRI MURLIDHAR CHAMNDRA-
KANT BHANDARE: It says: We take
it that the question put to us by the
learned counsel for the petitioner is rather
addressed to the Chief Minister himself
than to us.  (Internyptions), 1 do not
know what is going to be his fate this
evening after his performance here.

THE DEPUTY CHAIRMAN: Please
conclude.  Don’t make observations like
this.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: This is what the
court have accepted. Even accepting
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that healthy democratic traditions  de-
mand the iesignation of the Chief Minis-
ter not only when he forfeis the confi-
dence of the majority of the membeis of
the Legislative Assembly but also on his
own accord when it is shown that he is
guilty of holding the exalted office, when
it is shown that he is guilty of moral
turpitude

SHRI PARVATHANENI UPENDRA-
Who said that?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: The Judge.

SHRI PARVATHANENI UPENDRA:
No. no, 1t is a wrong quotation. (/nter-
ruptions) - . .

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE:- From there he
comes here. He has gheraod me {rom
all sides. Is it permisible?

This is the judgement of the Court,
This is the operative part.

SHRI RAM AWADHESH SINGH:
You please examine it and if what he
has said is false, you move a privilege
motion against him. Tt is a question
of mivilege He s misquoliny.  (In-
terruptions)

SHRT MURLIDHAR CHANDRA-
KANT BHANDARE: You move a pri-

vilege motion  against me. (Interrup-
nions). Tt is not a matter of compul-

sion from outside. (Interruptions)
They do not like to hear one word of
this judgement What can I  do?
They have invited it

SHRI PARVATHANENI UPENDRA:
He is coming to the operative part.
Come to the operative part. I know
the operative part,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: On the first pari,
thig is the operative part.

SHRI PARVATHANENI UPENDRA:
Read fully. I have got a copy.

SHRI MURASOLI MARAN (Tamil
Nadu): On a point of order.

fHE DEPUTY CHAIRMAN: No
point of order.

[ RAIYA SABHA ]

remarks against 204
Chief Minister
. of A.P
SHRI MURASOLI MARAN: M. Ad-
vani has hit the nail on its head. Now
Mr. Bhandare reads something. Mr.
Advani has clearly stated that it is not a
part of the judgement,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Tt is & part of the
ludgment,

SHRI MURASOLI MARAN This
House has got a healthy tradition. Mr.
Bhandare s not an ordinary Member;
he is a senior Advocate. He should not
read something tec mislead the  House.
He is nmusleading the House. (Inter-
ruptions)

SHRI P. CHIDAMBARAM: It is an
amazing charge I have already plac-
ed a copy of the judgement on the Table
of the House He can verify it.  (In-
terruptions) Of course, I placed it
on the Table of the House. You allow-
ed me to place it (Interruptions).

SHRI MURASOLI MARAN: If he is
allowed to read it, he will be guilty of
misleading the House, and you will be
guilty of allowing it.

SHRI MULIDHAR CHANDRA-
KANT BHANDARE: Now let me con-
clude, (Interruptions)

SHRI V. GOPALSAMY - Madam I want
your ruling The Minstsr of State of Home
Affairs has said hat he has placed it on
the Table of the House. He  cannot
place it on the Table I want a ruling
from the Chair. This is 2 very serious
matter.,

PROF. C LAKSHMANNA- Under
what rule he has placed it on the Table
of the House? Have you accepted it?

SHRI V. GOPALSAMY- We want a
ruling on ths.

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradesh): Have you allowed
Mr. Chidambaram to lay the copy of the

judgement on the Table?- o

SHRI PARVATHANENI UPENDRA:
He cannot place it. (Interruptions) He
is misleading the House. Under what
rule have you permitted him to place it?



2(75 Home Minister’s

THE DEPUTY CHAIRMAN: There
is a procedure to lay the papers on the
Table of the House. According to
present procedure he has not laid ii on
the Table

PROF. C. LAKSHMANNA. They why
did he say that? He is the Home
Minister He should know that.  (/n-
reriuptions)

THE DEPUTY CHAIRMAN: T am
nor allowing anybody to interrupt now.
Mr. Bhandare is concluding,

SHRI  CHATURANAN  MISHRA:
Why are you allowing a quotation fiom
that?

THE DEPUTY CHAIRMAN: That is
the operative part,

PROF. C. LAKSHMANNA: It is not
the operative part. That is our argu-
ment -

SHRI M. S. GURUPADASWAMY: I
will give you the operative part, May I
give you the operative part?

SHRI MULIDHAR CHANDRA-
KANT BHANDARE- No, I will read
the operative part.

SHRI M. S. GURUPADASWAMY:
With your permission, may I give you
the operative part?

SHR1 MULIDHAR CHANDRA-
KANT BHANDARE: I will not take it
from you.

THE DEPUTY CHAIRMAN: Wait,
You read what according ‘o you is the
operative part And then Mr, Gurupa-
daswamy will read which according to
him is the operative part. And the
matter will rest there.  You allow him
to complete now. Nobody is listening
to the Chair. What is this?  Please
sit down every body Mr. Bhandare,

now please conclude.
SHRI MULIDHAR CHANDRA-
KANT BHANDARE: Let me quote:

_ “The Chief Minister i9 accountable
{6 the electorate who holds a watching
“brief to prevent mis-performance and
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misrule by their elected represenstives.
It is true the moral and ethical stah:
dards might differ from person to per-
son.  What might shock the consci-
ence of one person might not cause
even a stir in the mind of another.
It is for the Chief Minister ,.”

SHRI PARVATHANENI UPENDRA:
That is why we have appointed a Com-
mission, unlike Rajiv Gandhi who is
shielding

SHRI MULIDHAR CHANDRA-
KANT BHANDARE: He has appointed
a Parhamentary Committee (Interrup-
tions) Don't tell me that. You are
guilty of dereliction of duty.

“What might shock the conscience
of one person might not cause even a
stir in the mind of another,..”

SHRI PARVATHANENI UPENDRA:
That applies to your leader.

SHRI MULIDHAR CHANDRA-
KANT BHANDARE: “It is for the
Chief Minister himself to make up his
mind in regard to the path he  should
follow in the face of these allegations.
No gratuitous advice, much less  any
specific direction, from this Court is
necessary ”

SHRI PARVATHANENT UPENDRA:
And you stopped the work of the Com-
mission by going to the court.

SHRI MULIDHAR CHANDRA-
KANT BHANDARE: He refers to the
Commission of Inquiry. The other day
T read in a newspaper that that Commis-
sion of Inquiry is dead because he  up-
pointed a fresh Commission . . (later-
ruptions) He was his legal adviser.

SHRI PARVATHANENI UPENDRA:
That is wrong ... (Interruptions) ...

.

PROF, C. LAKSHMANNA: That is
unfounded malicious.

SHRI PARVATHANEN] UPENDRA!
I challenge you. Mr. Bhandare: Do you
stand by that statement that he  worked

as his lawyer? . s
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SHRI MULIDHAR CHANDRA-
KANT BHANDARE: I koow that
[(Interruptions) ...

Madam, [ will end by saying this: We
are hving 1 a democracy. We have a
fierce debate. We go and say whatever
we Iike abou ourkelves and whatever
we like about others. It is a matter of
the deepest regret to me that what was
merely an election campaign should have
been brought into this House, And  if
the matter has recoiled and if they are
feeling that they are mauled by this de-
bale, I have only to say that they have
only to blame themselves for the  very
unenvious position in which they have
placed themselves.

There is no doubt in my nund since
this question raises an important aspect
of State-Centre relationship that a mono-
lithic national party like the Congress is
the only alternative before the people.

SHRI ATAL BIHARI VAJPAYEE:
Look at the monolith!

" SHR1 DIPEN GHOSH: Madam De-
puty Chairman. T am glad and 1 must
pariicularly thank my learned colleague,

_Mr. M. C. Bhandare, that he has relied

more on a cowrt judgment than on any
other paper — not the newspaper, T
am glad, because only the other day

~when a very learned Member belonging

to the Treasury Benches, himself a legal
luminary, castigated the Supreme Court
for protecting the sc-called anti-socials. ..

SHRI P. SHIV SHANKAR: Madam,
I am sorry, may I have a say?

SHRT DIPEN GHOSH: 1 did not men-
tion his name, Madam,

SHRI P. SHIV SHANKER: He said
“A learned Member of the Treasury
Benches.”

SHRI DIPEN GHOSH: But I did not
mention his name.

SHRI P, SHIV SHANKER: I would
like to set the record straight ... (Inter-
ruptions) .. Madam, since this has been
referred to, may be it will be referred

o again, I would like to have my say
. (Interruptions) When I was
peaking ...

[ RAJYA SABHA ]
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SHR] DIPEN GHOSH: 1 have not had
my say, Madam, Unless and until I have
had my say, how can he makec his state-
ment?

SHRI PAWAN KUMAR BANSAL:
Be straightforward and serious.

208

SHRI DIPEN GHOSH: Now, Mr.
Bansal, please stop it. Enough is
enough. 1 have not yet ended, How
can Mr. Shiv  Shanker be given  the
floor?

SHRI P. SHIV SHANKER: Madam,
may [ have a say?

SHRI DIPEN GHOSH: I am not going
to vield. -

SHRI P. SHIV SHANKER, He said
that T castigated the Supreme Court,

SHRI DIPEN GHOSH: [ am not go-
ing to yeeld. T did not mention his
name.

SHRI P. SHIV SHANKER: Whom did
you mention then?

SHRI DIPEN GHOSH: Madam, I
did not mention his name ... (Inrterrup-
tionsy .. I will let you know that when
I complete.

-

SHRI P, SHIV SHANKER: He said,
“A Member ol the Treasury Benches, a
learned person.”

-

RENUKA

SHRIMATI CHOWD-
HURY: So you call yourself a learned
man? (Interruptions)

SHRT P SHIV SHANKER: I am a
Member of the Treasury Benches ...
(Interruptions) ... -

SHRT DIPEN GHOSH: Yon call
yourself a learmed person and behave
like this? N

SHRI P. SHIV SHANKER: And that
T castigated the Supreme Court, This is
the languagze which has been used. I
am not saying anything against him.
am saying what the circumstances were.
What was said I must explain.

SHRT DIPEN GHOSH: If I refer to
you or your statement then you will have
the right to explain but not by stopping
me. After I complete ... (Interrup-

-
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tions) . You cannot have that pre-
rogative.

SHRI P, SHIV SHANKER: Madam,
I am rising on a point of order. I rose
on a point of order.

SHRI DIPEN GHOSH: Madam, are
you allowing him to raise a point of
order?

THE DEPUTY CHAIRMAN: Yes.

SHRI P. SHIHV SHANKER: She has
allowed me. That is why I stocd up.
I must submit that I was speaking on the
accoun‘ability of the executive, legislature
and judiciary under the Constitution.

SHRI LAL K. ADVANI: 1lheie is no
point of order. /i

THE DEPUTY CHAIRMAN: It is his
submission.

SHRI DIPEN GHOSH- What isubmis-
sion? How can it be allowed? -

THE DEPUTY CHAIRMAN: Listen
When he rose he said, _ he wanled to
have a say. Therefore, he is making
a submission. I have allowed him. I
can allow him. He is making a sub-
mission. Let him make a submission
because he thinks it is an allegation it is
a hidden allegation against him, and he
wants to clarify the position.

SHRI DIPEN GHOSH: I did not
make any allegation.

SHRI P. SHHIV SHANKER: You
said that T had castigated the Supreme
Court. ‘These are the words used by
you. I have to explain.

SHRI LAL K, ADVANI: Madam, I
am on a point of order on this.

SHRI P. SHIV SHANKER: How can
there be a point of order on a point of
order?

SHRI PARVATHANENI UPENDRA:
It is not a point of order, it is a sub-
mission.

THE DEPUTY CHAIRMAN: No
point of order.

st T O WrEAT : WIA
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$HRI LAL K. ADVANI I am on a
point of order, Madam. A point of
order should get precedence over a sub-
mission being made by a Msmber.

.SHR[ BUTA SINGH: Chair has per-
mitted  him. Let her decide first.
Then you can have your point of order.

SHRI LAL K. ADVANMI: I have a
point of order on whether a permission
of this kind can be granted, 7

-

THE DEPUTY CHAIRMAN: You
know very well ..

SHRI LAL K. ADVANI: I am mere-
ly pointing out the rule,

THE DEPUTY CHAIRMAN: He is
standing with my permission. I  have
allowed him to make a submission. let
him make it.  Then vou can make your
point of order.

SHRI LAL K. ADVANI: I have a
oint of order before he makes his sub-
mission.

SHRI DIPEN GHOSH: He said, he
was on a point of order. That point
of order is being granted. But I have
a right to ask what point of order you
have got in making a submission.

SHRI P, SHIV SHANKER: Because
you said castigated.

SHRI DIPEN GHOSH: I did not men-
tion your name. How did it hurt you?

SHRI P. SHIV SHANKER: Ares you
prepared to say that it is not I?

SHRT DIPEN GHOSH: You wait till
I finich.

SHRI P. SHIV SHANKER: You deny.
You say, Mr. Shiv Shanker is not the
person. I will sit down.

SHRI DIPEN GHOSH: This is the
calibre of a Minister.
st e fora w&®<: wud fogars
wf @ W g w9 qR at
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"SHRI-DIPEN GHOSH I can also put
-a question to you in that connection,
"You are a lawyer. T am not a lawyer.

Mr. Chidambaram was speaking about

lawyers.

I would like to put a question o you

THE DEPUTY CHAIRMAN- Tt will
not go on record.

SHRI P SHIV SHANKER: Unfortu-
nately, you never hear the advice of the
Iawyers including those sitting on your
side  This is the difficulty.

SHRI DIPEN GHOSH: Madam. I am
taking objection. 1 did not mention his
name

SHRI P. SHIV SHANKER, You deny.
I will sit down.

THE DEPUTY CHAIRMAN, Listen.

In that case he said that you warted lo
know from him, you indirectly pointed at

him.
SHRI DIPEN GHOSH: *
That 15 why 1 had put the question.

THE DEPUTY CHAIRMAN: It is not
It is in bud taste to.

going on record.
No Please  sit

ask such a question.
down

Mr Shiv Shanker, whatever you want
¥ say, you finish, make a submission
and finish

SHRI DIPEN GHOSH: How can he
make a submission? He will have to
wait until T finish After 1 fimsh, he

_can make a submiission.

THE DEPUTY CHAIRMAN:
right Mr Advani.

SHRI LAL K. ADVANL: There .is the
rule. He can stand up on a point of
personal explanation under Rule 241,

off Wz fagrey awwad @ UL
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SHRI LAL K. ADVANI: Under Rule

241
SHRI P. SHIV SHANKER: I stood up

on the ground. . ]
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SHRI PARVATHENENI UPENDRA:
Madam, you have allowed M, Advani to
tpeak. -

SHRI P. SHIV SHANKER: ...to
make my submission because a rcference
was made.

SHRT PARVATHENENI UPENDRA:
Under what rule?

THE DEPUTY CHAIRMAN. You see
the Chair has the discreation to allow a
Member to make a submission if he
wants 1o,

SHRI ATAL BIHARI VAJPAYEE:
Not in the middle of the speech.

THE DEPUTY CHAIRMAN: In the
middle.  Only when you raisc a point
of order.  Otherwise how points of
order are raised? They are iaised only
In the middle. Therefore, whenever
there 1s something objectionable or out
of order, in that case.. t/uterruptions) T,
have allowed 1t, do you want to  chal-
lenge? (Interruptions) Do you want to
challenge? In my capacity as Deputy
Chairman I have allowed it .  (Interrup-
tions) No I say you sit down.

AN HON MEMBER: He says that he
15 on 2 point of order.

THE DEPUTY CHAIRMAN: Sit down
first. You please finish with your point -
of order Mr. Shiv Shanker,

SHRI P SHIV SHANKER: I was try-
ing to submit that I was speaking on
the accountability of the Legisiature, the
Executive and the Judiciary under  the
Constitution and I developed my theme
to say that because the people of India
are sowvereign, therefore, all these three
mstitutions have got to be accountable to
the people of India Then the question
I raised was that because the majority of
the people of India ate the poor 1nasses,
how far the three institutions have  ac-
counted  themselves to those persouns.
That was the theme which T was develop-
ing. And having developed it, then I
came to judiciary. 1 started with the
role of the Supreme Court right before
Independence and after  Independenc
If my speech is read thoroughly as
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whole in the contex! in whwu T spoke,
I was referring to the role of tne Supre-
me Court 20 years after that was  set
up from 1950. 1 said — the Zamindari
abohition, regulations, how it met the
fate and what actually happeued, how the
people were meted out jusfice. It s
those things which I referred to. T did
not refer to the matters at this stage In
fact, I am proud that the Supreme Court
a+ least from 1980 has taken up the cause
of the common man (Interruntions)

SHRI PARVATHENENI UPENDRA:
I am on a point of order,

SHRI DIPEN GHOSH:- What does he
say?

SHRI PARVATHANENI UPENDRA-
Ism’t he casting a slur on  the Supre-
me Court Judges? Does it mean that
the Supreme Court was not acting for
the common man?

SHRI P SHIV SHANKER: I am pre-
pared for a discussion on my speech.
Let the speech be made a part of the
record. I am prepared to lay it on the
Table of the House, if the hon. Members
want it I will speak on each  and
every word of that. I don’t get away
from this. But I would like to end up
by saying that the question that my fri-
end was putting was in bad tastc and it
is highly mean on his part to put suchy
a question,

THE DEPUTY CHAIRMAN: Shri
Dipen Ghosh will continue.

SHRI DIPEN GHOSH: Madam  De-
puty Chairman, 1 have not seen the full
text of Mr. Shiv Shanker’s speech, but at
least by making a submission he has ad-
mitted that prior to 1980 the Supreme
Court was not performing .. ({nterrup-
tions).

AN HON. MEMBER: Don't snjsinter-
pret It

SHRI DIPEN GHOSH: Because just
now be has used the sentence at  least
since 1980, the Supreme Court has been
taking up the cause of masses.

SHRI P. SHIV SHANKER: Yes, 1
stand by that.
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SHRI DIPEN GHOSH: So, it is con-
ciuded that a prior to 1980 the Supreme
Court could be accused of not taking up
the cause of the masses. s it s0?

-4y

SHRI P SHIV SHANKER- Shall L
say fhat the legal aid was abolished when
the Janata Party Governmznt was in po-
wer?

SHRI DIPEN GHOSH: Janata party
was in power for two and a half years.
Bafore 1980, from 1947 to 1980. for only
two and a half years Janata Party was
in power. You used in your expression
in English ‘since 1980'.  Since 1980, that
means .,

THE DEPUTY CHAIRMANM: T would
like to remind the Members to 1estrict
their speeches to the subject.

SHRI DIPEN GHOSH: Madam, I ap-
preciate Mr. Bhandare’s increasing  reli-
ance on the High Court judgment be-
cause in the meantime, the right of the
court status or the role of thz court has
been questioned by the Members belong-
ing to the Treasury Benches. That is
one aspect

THE DEPUTY CHAIRMAN: Put your
point now

SHRI DIPEN GHOSH: This is the
newspaper report. Until and unless our
hon Minister, Mr Buta Singh refutes
one by one what has been published in
this newspaper or denies having said like
¢hat, T assume that at least, if not all,
certain things he has stated need to  be
reviewed or discussed. Tn what buck-
ground? Whether a court has  goné
against a pai ticular individual or no_t.
I am not going to question that This
issug has to be viewed in the background
of, more and more, strained Centre-State
relations because this speech is not. an
exception. I: betrays  increasing into~
lerance if not intransigence ¢-n t.h.e part
of Centre towards the opposmon-lcd
Gtates. Mr Bufa Singh 15 not an ex-
His mentor, I am not going 1o

ception. 3
say sgq-called” — his real leader — Prime
Minister himself is  indulging 10 these
prercises.

SOME HON. MEMBERS. No, no.
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SHRI DIPEN GHOSH: Madam, the
other day 1 viewed a T.V. programme,
that is, on last Sunday from 7.30 to 7.45
in the evening, prime time of the T.V.
(interruptions) I am not relying on
“Newstime” but I am relying on the
Government media where the Piime Mi-
nister was shown addressing various meet-
Ings in Tripura.

gt diat yatada (o) : oug
a7 A9 R & ... (FEaW)

ggawafa : aimq fee gy
(zweTa) AT UF OF T 9 g v
Ig F7 G A (@qeaw) g o o
F AW R WEN

SHRI DIPEN GHOSH: The Prime Mi-
nister was shown speaking to the masses
of Tripura in a Telefilm. ' - ‘

SHRIMATI JAYANTHI NATARA-
JAN. How it relates here?

Bl G

SHRI DIPEN GHOSH: You will come
how it relates. You are a lawyer, you
please wait, . -

. (g

SHRI V. NARAYANSAMY . I am on
a point of order,

SHRI DIPEN GHOSH: T have secn
the Prime Minister, none other than the
Prime Minister, the President of their
party aceusing the Chief Minister of
Tripura stating all cock and bull stories,
all absurdities and all wrong information.

SHRI V. NARAYANSAMY: I am on
" a point of order. . -

SHRI DIPEN GHOSH: Madam, you
can recall how the Prime Minister had
acted on the eve of West Bengal poll —
how he had gone from length to breadth
fn West Bengal accusing the Chief Minis-
ter — “ageing Chief Minister” and other
Ministers in his speeches.

SHRI P, SHIV SHANKER: Madam, I
am on g point of order.

SHRI DIPEN GHOSH: No, I am not
- going to yield.

SHRI P, SHIV SHANKER: Please de-
cide whether mv point of order ...
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SHRI DIPEN GHOSH; No, he should:
wait i}l | finish.

SHRI P. SHIV SHANKER: Mo, no, it
must be heard. 1 would like to be
heard.

SHRI DIPEN GHOSH: You yourself
declared that there shall not be any point
of order,

SHRI P. SHIV SHANKER: Let me be
bheard and then decide.  (Interruption)

I must be heard. What is my point of
order, it must be heard.

st sew fegit Fraqat - 9
qTw Gafawd T e f7ar, o arge
HI% MET TS §T WY g, AfeT 43T
N MSATT FT 77 IS JIF AET
AT TS A frar . L (FEuE)

guawrefd : gFa ¥ fHarg ¥
4 718 ¥ gm< fear &

I any member makes hidden innuen-
does to a Minister the Minister has the
right then and there 1o reply to that.
According to that ggfau gq'.?r SHE

ueie foar 8 8 T8 fea

i &1 W A FX ar w9er g1

and it was according to the rule.

st dto fag @wax : WG €
7i9e FCAWT qF B 5HUT AL
3‘ I have no objection. Now, you were
pleased to give ruling that everything that
arises out of what Mr. Upendra  has
said ... (Interruptions).

SHRI DIPEN GHOSH: That is there.
I have framed it that it betrays an im-
creasing intolerance if not intransigence
on the part of the Cenire towards the
Opposition led States (Inferruptions).

SHRI P. SHIV SHANKER: Madam,
my submission is, are Tripura and West
Beugal within the purview of what was
said by Mr. Upendra? (Irterruptions).
No Madam, you must listen.

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh will continue. Please do
not go outside the purview.
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- .

SHRI LAL K. ADVANI: Madam, tht
purview is Centre-State relations.  That
is the basic issue.

SHRI DIPEN GHOSH. I sive a right
to Mr. Buta Singh as leader of the Con-
gress (I to take part in electioneering
whether it is in Guntur, Nagaland, Har-
yapa or anywhere else,
tion is, there are cerfain remarks hav-
ing been made by Mr. Buta Singh  as
Home Minister that make me concerned.
So, that is why I started with this that it
is to be viewed in the background of grow-
ingly strained Centre-States clations, it
betrays increasing intolerance if not intra-
nsigence on the part of the Centre towards
the Opposition-led States. T cited certain
more instances. Now, T quote, Mr.
Buta Singh will lend his ears Tt also
has been published I quote: "1, as
Home Ministar of India had come down
personally to monitor Guntur election
situation. Anybody who tampers with
the election process wil not be let off.
The Central Government will take strict
action.”

o~

Bat the ques-

It is good. (Interruption), Tt is
very good. Mr. Bhardwaj, plecase wait
untilt T frame my question. He  will
reply. You pleass wait. You are the
Law Minister.  Please do 1ot cieate law-
lessness  here.  (Inferruptions) Madam
Deputy Chairman the other day 1 had the
opportunity of meeting the Home Minis-
ter, Shri Buta Singb, in his chamber,
about certain reports on the Haryana by-
election.  Certain reports came to us
and we wanted to discuss with the Home
Minister before  the election date )
think it was two days before 'he eiection
date. Mr. Buta Singh had informed
me—I do not know whether Mr. Buta
Singh will agree or disagree with me on
that statement now — “First of all, hold-
ing of election pertains to the Election
Commission, Maintenance of law and
order in  connection with the election
pertains to the State Government. [
as the Home Minister of ¥ndia, do  not
come into the picture anywhere.” Tt was
his reply.  (Interruptions)

SHRI BUTA SINGH: Madam, I distin-
ctly remember T gave the Constitution~
al provision. At the same time, B
told him that if and when the Chiet
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Elecion Commissioner asked for the as-
sisance of the Central Government, we
would be too wiling to assist by provi-

ding the para-military forces (Interrup-
tions)

SHRI DIPEN GHOSH: Exactly.

SHRI BUTA SINGH: Let me complete
now. Also, as [ have said, these re-
ports, which Mr. Upendra has read and
Mr. Dipen Ghosh is reading, ure taken
as gospel truth by them without verifi-
cation, They are basing every argu-
ment of theirs on these . And he is
trying to prove the case of another State.
In connection with the elections, I will
go there when the elections take place in
Tripura alsa  (Intenruptions)

SHRI DIPEN GHOSH: More you
will pe coming to our State and more
your party will be defeatad, That is
why I hold out my permanent invi-
tation to all of you Madam Deputy
Chairman, the Home Minister himself
has admitted that if the State Gov-
ernment wants, then the Ceniral
Government comes into the picture.
That is why I consider it wrong Had
he gone there as a Congress-1 leader
to take part in electioneemng, for
the purpose of making the Congress-I
candidate there win, then it was 2l
right, I woulg not have objected to
it. But the question is, as the Home
Minister he has stated. So, I think
this is wrong,

The second point is—Mr, Bhandare
had also tried to dwell on it—about
the parochial attack ang al) that It
is true that there are parties, there
are groups, who indulge in separa-
tism,_ divisive activities and funda-
mentalist activities ang tnereby en-
danger the unity and solidarity of
our country. It is true. There are
such groups an dparties. Which
party, group, I am not going to say.
There are parties and groups... (In-
terruptions) whe direetly indulge in
separatism, divisive activities and
fundamentalist activities. There are
parties and groups who encourage
ang abet these. And the foremast
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Party, which 1s mdulging in encoura-
ging those parties ang groups, indulg-
ing in activities of separatism, com-
munalism and fundamentalism, ig
Congress-I of which Mr, Buta Singh
is the Home Minister, He has taken
objection for Mr. NTR going to
Nagaland and Haryana Anq while
going in Nagaland, even Mr. Bhan-
dare said, he encourageq Nagas, etc,
The other day I heard even under-
ground Nagas are gomng to be celled
to Delhi for giving x red carpet ova-
tion. Who ig encouraging separatism?
We know who hag encouraged Ghei-
shing. We know who had been en-
couraging TNV? TUJ is the legalised
signboard of TNV. They are allied
with TUJ, Before complaining against
others, let Mr Buta Singh search his
own heait.

Finally, even in regard to corrup-
tion why are they making so much
noise? There are more skeletons in
thejr cupboards andq those skeletons
are stinking and that is why they
want to try to cover up their cwn
misdeeds and that 15 why they are
picking up all these court cases. So,
in the background nf this debate, in
the background of Sarkariz Commis-
sion Report which has since been
submitted to the Government, I say
there should be a tull-fledgeq debate
on the gstrained Centre-State rela-
tions.

SHRI BUTA SINGH: Madam, have
you observed how he has carefully
avoideg defending Mr, Rama Rao?

SHRI A. G. KULKARNI: Madam,
I am limiting myself to the news
item in the “Newstime"” from Hyde-
rabad. I am pot such a learned per-
s0n to go into the intellectual judg
ments, But I have enough common
sense tp understand what they want
to say. I have listened to Mr, Upen-
dra. At the outset I object why my
friend, Mr. Upendrs, has taken the
view that Mr. Buta Singh has gone
out of the way, that there is the
Centre.State relations question, etc.
I think many of my colleagies in the
Qpposition partles are unnecessarily
taking a very serious, an uncalled
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for, view of a very small matter.
Madam, Mr. Buty Singh—it is known
and perhaps Mr. Upendra will hear
me out—went there for the Guntur
elections for pleading for the Cong-
ress (I) candidate, for getting votes
for the Congress (I) member. He
never went there as the Home Minis-
ter. He used a private car and it is
the practice in this country that
whenever the Ministers, whether
Central or State, go for any election
work, they have to use private cars
and the only exception is the Prime
Minister, for security reasons. So,
he went in a private car, He is the
Home Minister and so, anybody in
this country can complain to the
Home Minister that there iz a possi-
bility of violence, of capturing or
booths, ete, in this area, particularly
in Andhra Pradesh, where the elec-
tion was due becauge of the death of
a Congress (I) member. [ do not
abuse them or I do not allege that
the Telugu Desam people are notori-
ous for capturing booths. I never
say that. (Interruptions) . But,
Miadam, there ig a possibility, . (In-
terruptions). . As the Home Minis-
ter, he held a meeting, not a Press
conference, with the officers. He
called the officers. What did he tell
them? It was on!y with the officers
that he had the meeting and it was
not in any open ground. What did
he sav? I would like to quote from
the “Newstime”, He said: “I, ag the
Home Minister of India, have come
down personally to monitor the  Gun-
tur election situation. Anybody who
tampers with the election process will
not be left free  The Central Gov-

ernment will take strict action.”,
What on earth is objectionable in
this?. .. (Interruptions)  Madam,
the Home Minister would never have
saig anything else and he would have
abdicated his authority as the Home
Minister and We would also have ta-
ken him to task because he is the
Home Minister of the Government of
India and our party hag formed the
Government here and it is only his
responsibility which he has carried
out.
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SHRI V. GOPALSAMY: He may
be the Home Minister, but he cannot
encroach upop the territory of a State
Government,

SHR] A. G. KULKARNI: Do you
mean to say that the ADMK Chietf
Minister cannot go to any other
place?

SHRI V. GOPALSAMY: Law and
order is a State subject, What busi-
negs have you got there?

SHRI A. G KULKARNI: Please
let me make my point. Now, he has
mentioned about some crores of
Tupees, etc. How many crores, God
alone knows But it was in the reply
in the Rajya Sabba that there were
some dues, about Rs. 95 lakhg from
Mr. N. T. Rama Rao. I do not
think so. But I do npot know also
whether it iy correct or whether it
is incorrect or whether it i{s in dis-
pute. But ay a senior artiste, I do
not say as the Chiet Minister, he
owes much to the Government be-
cjuse senior artigtes always owe
much Yo the Government .. (Inter-
ruptions)...

SHRI PARVATHANENI UPEND-
RA: It is only Rs. 4.9 lakhs,

SHRI A. G. KULKARNI: Madam,
the honourable intellectual leader of
the Telugu Desam Party is saying..

~.SHRI PARVATHANENI UPEND-
RA: I only correcteq it. It is only
Rs. 4.9 lakhs.

SHRI A. G. KULKARNI: Rs, 4.5
crores?

SHRI PARVATHANENI UPEND-
RA: I corrected it; it is only Rs. 4 9
lakhs, o

SHRI A G. KULKARNI: But the
entire agmount was Rs. 95 lakhs,

- SHRI PARVATHANENI UPEND-
RA: Maybe in the case of Mr.
Amitabh Bachchan.

SHRI A. G, KULKARNI; Madam,
1 want a clarification from him. Has
he net received, petween November
22 ang 28, varjous petitions from the
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people of Guntur taluk regarding
possible threat of booth-capturing and
not permitting the weaker sections to
vote? My friend from the other side,
instead of bringing the Centre-State
relations,  etc (Interruptions) My
frend Mr. Bhandare has already ex-
plained, ang I do not want to creale
another hornet's nest and thus create
more problems, But ! have already
stated in my first intervention that
the court has given advice...(Inter-
ruptions) A morally upgraded man
like NTR should ask his conscience

SHRI PARVATHAVNENI UPEND:
RA: You read the judgment,

SHRI A G. KULKARNI: I can
read it for you, (Interruptions) It
is page 13 of the judgment. It is
WP 12425 of 1987: that is the judg-
ment Number (Interruptions) Don't
unnecessarily provoke me, This is of
secong November.. (Interruptions).

PROF. ¢ LAKSHMANNA: What
is this? (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Upendra asked him to read the judg-
ment. [

PROF. C. LARSHMANNA: Mr.
Upendra is not deciding, Mr, Upen-
dra cannot decide, Are you over-
ruling your ruling?  (Interruptions)

THE DEPUTY CHAIRMAN: No:
baody can threaten me,

PROF. C LAKSHMANNA: 1 anv
asking you: Are you over-ruling your
own,.. (Interruptionsy

SHRI P. CHIDAMBARAM Mr.
Upendra says that the court has not
said this. Is it not the right of the
Member to say that the court has
said it? (Interruptionsy - .

SHRI A. G, KULKARNI: Healthy
democratic traditions demand the re-
signation of the Chief Minister, not
only when he forfeits the confidence
of the majority of the Members of
the Legislative Assembly but also of
his owp accord, when it is showm
that he is guilty of moral turpitude

* A _
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and, therefore, unworthy of holding
an exalted office. The call for action
has to come from with. And I appeal

.(Interruptions) It is not a matter
of compulsion. (Interruptions)

SHRI PARVATHANENI UPEND-
RA: Read the whole thing.

SHRI A. G. KULKARNI:
you read.

PROF, C. LAKSHMANNA: What
is this? (Interruptions)

SHRI A, G KULKARNI: This
country has a heritage, culture, of
thousands of years, and...

SHRI PARVATHANENI UPEND-
RA: You started it?

SHRI A. G. KULKARNI:
doubtful of your party,
tiona) .

SHRI B. SATYANARAYAN RED-
RY (Andhra Pradesh): You are
changing from this side to that side:
Is that your culture?

That

I am
(Interrup-

' SHRI PARVATHANENI UPEND-
RA: What is your culture? (Inter-
Tutions)

SHRI N. K. P. SALVE; Agncul-
ture! (Interruptions)

SHRI A. G. KULKARNI. Madam,

I say that this country haq got a cul—
ture.

SHRI PARVATHANENT UPEND-
RA: You have done enough. You
have proved that you are 3 Congress
(I) man. '

SHRI A. G. KULKARNI. Madam,
whatever these intellectuals may say,
there i a common courtesy of a com-
mon man ¢r a common woman with
a little intelligence gt least {5 listen
to what the sages or the intellectuals
say, ‘The Chief Jusice of g High
Court has gaid it (Interruptions)

SHRI PARVATHANENI UPEND-
RA-

SHRI A. G. KULKARNI: 1
making my last point.

-

am

*Not recorded,
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SHRI PARVATHANENI UPEND-
RA:........ *

SHRI A. G. KULKARNI. If you
want to say anything about him, go
to the court, flle a petitioy in the
Supreme Court and get decisions. Th).s
1s the only way.

SHRI PARVATHANENI UPEN-
DRA:. . *

SHRI P. CHIDAMBARAM. There
are serious aspersions which Mr. Up-
endra has cast on him, T am sure
he would like to withdraw them on
second thought (Interruptions) I am
appealing to his good sense, He has
made very serioug allegations against
him,

-

SHRI PARVATHANENTI UPEN-
DRA:....*
THE DEPUTY CHAIRMAN. Any

aspersiong cast on the Chief Justice
or the High Court Judge will not go
on record.

SHRI A. G. XKULKARNI: I am
finishing 1 want {5 know from the
Home Minister whether it is a fact
that In a Malvalam daily. dateg 14th

November, 1987. there i a  report.
(Interruptions)
It is in Malyalam. T have got a

copy in English. I do not wanpt to
quote or say anything. They have
stated.

SHRI B. SATYANARAYAN RED-
DY: Who 'ranslated it?

SHRI A. G. KULKARNI: Mr. Go-
palsamy has translateqd it. .
(Interruptions)

° SHRI PARVATHANENI TUPEND-
RA: Ig it within the scope of the dis-

cussion? You have given the para-
meters. Ho cannot read from every
document,

SHRI A. G. KULKARNTI: The pa-
rimeter s this judgment

SHRI BUTA SINGH. The whole
discussion is based on press reports.
He is also reading a press report,

SHRI PARVATHANENI UPEND-
RA: What ig this report? There are
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hundreds of press reports. We can-
not refer to hundreds of press reporgs.
We are not discussing all the press
reports. We cannot go on like that

SHRI A. G. KULKARNI: The Chijef
Minister brought one Lakshmanan...
(Interruptions)

Madam, the allegation is that the
Chief IMinister brought one Laksh-
manan in Hyderabad i, file 3 writ
petition against the Chief Justic. So,
m this connection 1 want {0 abpeal to
a]l the political parties—this is my
last senlence-—tnat for heaven’s sake,
for cheap popularity do nof indulge
in politicising either the judielary or
the administration. (Interruptions)
Nobody is gomnz {o gain by .t. But
the moral standards in this country
will go gswn. For heaven’s sake do
not play vith the fire. 1 only advise
my friends.

SHRI M. 3. GURUPADASWAMY.
Madam Deputy, Chairinan, I must
congratulate tha people of Guntur for
having got the love anq affection of
five Centra] Ministers. And in Gun-
tur the occasion wag ang is a local
election to Zilla Parishad 1t was
not a parliamentary election nor an
election to the Legislature, Tt ig an
election to the Zille Parishad. 1 don’t
think  to mv knowledge, in the hist-
ory of {his countrv since independ-
ence. #ny Central] Ministers went to
canvag for Z:la Parishad -elections.
There i8 nothing wrong in going for
canvassing. I don't object at  all
1 only eXpress my amisement on the
whole thing that how a petty elec-
tion whicy will not decide the fate
of the Stale Government or the Cent-
ral] Government could attract the
attenion of five Central Ministers.

AN HON MEMBER.
wrong in 7

SHRI H HANUMANTHAPPA (Ka-
rnataka): Will vou yicld for a minu-
te? T

SHRI M. 5. GURUPADASWAMY:
No, I have n- time Madam, I do
not want to try the patien~e of the
House If anybodv cap remove Mr.
Buthr Sineh from the  speech, from

1484RS5—8.

What was
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the body of the speech. what impres-

sion does this convey tu anybody, to
any perzon? If you go through the
speech, the language used and the
expressions used. they do not convey
that the language and those expres-
sion; were from gz cultureq person.
That is 21l T coulg say. To my mind
it is not a decent speech given by a
decent person This can be a
speech given by a person who
is on the gstreet (Ingerrurt ons)
I do not like to be disturb-
ed, I appeal to your sensc of dec-
ency That is all. More than that
1 cannot 35 anything. 1 appeal to the
sense of decency of a]l Members of
the House If it i« true and i1f tvis
ig really the speech, I think the per-
son who hag delivereq it must have
lost his balapce of mind There are
the precious gemg from the speech
which have been read out already.
But I give three gems which, have
been picked up. Along with those
gems is the photg of iny friend also.
One pracious gem is* “Shri N. T.
Rama Rao hag stolen crores of rupees
from income.tax He has acquired
crores Jof rupee; worth oroperty. T
am not raying this, The Andhra
Pradesh High Court has saig an this”
Another gem is- “I as Home Minist-
er of [ndia, had come to personally
monitor the sitvation jn Guntur.” He
had personally gone to moniter That
is the word. “Anybody who tampers
wth the election process will not he
1:t off. The Central Government
wil] take strict action.” Under what
rules I do not know The third csem
is: “The Chie® Minister can't stop
even women heing raped under his
very nose in the MLAs hostel. The
Prime Minister had tc go all the way
from De'hi to save them —from
rape” The Prime Minister had to go
from Delhi to Hyderabag to  save
women fromw rape There are other
gems also in the speech

Please furget your party. I want
t, forget my party 1 am not quot-
ing the law here. Is i+ a)] proper?
(Interruptions)  Plea-e listen, Pl-ase
give me th.g hencfit. Wil] you call
this speach a bproner decent civilised
speech? Can you?
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AN HON MEMBER, Yes.

SHRI M S GURUPADASWAMY:
T am getfing the echo of culture.
%hat is all T caa say. 1 am only
saying that this speech as it is, is a
speech of garbage It has the langu-
age of a chaprasi.

SHRI MUKASOQLI MARAN:
object 1 it Chaprasi uses
civilised language.

Sir, 1
very
(Interruplions)

SHRI BUTA £INGH. I respect
chapras; equally as I respeect the
Hon Member.

qafgTe Wi FAdaEl (s wem
) : T A A g &
LUBKCCIE A SN -
JIUA qA\T § T T L

SHRI M. 8. GURUPADASWAMY
I you take coffence, I withdraw (In-
terruptionsy, ANl right 1 withdraw
that expression. ’

SHRI KAMALENDU BHATTA-
CHARJEE: You are saying Mr. Buta
Singh hag lost his balance. The
fact is that you pave lost your bal-
ance

SHRI M. S GURUPADASWAMY:
To keep the temper cf the House I
withdraw tha+ expression. If you go
through the speech, vou will get an
inevitable impression that Mr. Buta
Sinch employed the languag: delibe-
rately to intimidate . (Interruption)
He will not intirudate you, I am
sure, Mrs. Natarajan. Mr Buta Singh
employzq the language deliberately
to intimidat: overawe and bludgeon
the State Government by using a
small stick like this  Thig ig only
a Zilly Parishad eleclion. It is too
small. If he had taken a bigger
issue, I woulg have been happy. Af-
ter all, we fight political battles.
There is nothing wrong in that, But
the way he hag gonz about, warning
the local officials district cfficialg is
not proper. It is not your concern.
You have pgone there to campaign.
Campaiin and come back. No objec-
tion. Why should you call the offi-
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cials and warn them, uneaten them?
For what?
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DR. H. P SHARMA (Rajasihan).
Against tampering of ballot boxes.
(Interruptions)

SHRI M. S GURUPADASWAMY.
The law 1s there. You are not a substi-
tute for law (Interruptions).

SHRI DIPEN GHOSH: What did yeu
do in 1970 (Interruptions) Where
were you at that time. at the time of
West Benga] and Bihar elections?
(Interruptions)

SHRI M S GURUPADASWAMY
The courts are there. It ;s not yowr
concern. It iS not your responsibility
at all. You cannot call them, warn
them, threaten them, intimidate them
create fear in their minds. No, It is
not your jurisdiction Mind you You
may be the Home Minuster. But the
Home Minister has certain restrictions,
You cannot function this way. This
is not the way. If you had not done
this, T would have been hapry.

Madam, my friends were reading
excerpts from the judgement, My
friend, Mr Bhandare, was quoting
from narration. In a judgement, there
are various parts. My  friend, Mr
Chidambaram, knowg much niore than
me He is an active lawyer, There is
a narration part and the:te are other
parts. The most important part is the
operapive part There were two writ
petition I will read out the operative part
only In the firsy writ petilion the operative
part 15 like this

“We have no doubt in our mind
that whatever be the merits of the
allegations made, if and when found
appropriate, the power to termlna
te the tenure of office of the Chief
Minister being vested solely in the
Governor under article 164(1)  of
the Constitution, no writ of quo
warrant, as prayed for would is-
sue from this court. In that view,
the writ petition is dismissed, with-
out any order as to costs"”
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In the second writ petmon the ope-
rative part is.

SHRI KAMALENDU BHATTA-
CHARJEE: You are eonfuseqd.

SHHI M S.
It is you who is
you confuse me?

GURUPADASWAMY
confused Why do

It is on page 29 which says.

“While we refuse to give any
direction to the Central Govern-
ment in the terms played for by the
petitioner, we have no doubt that
the writ petition filed by the peti-
tioner as well as the details set out
in the judgement will receive the
consideration of the Central Gov-
ernment and an appropriate deci-
sion will be taken....

SHRI P. CHIDAMBARAM- Mark
the words ‘as well as the details .’

SHRI M. S. GURUPADASWAMY.
The verdict is: ‘The writ petition is
accordingly dismissed with the afore-
said observations’,

SHRI P. CHIDAMBARAM: Again

mark the words ‘wth the szforesaid
observations’.
SHRI M. S. GURUPADASWAMR-

The Judgement finally says ‘There
shall be no order as to costs’ (Inter-
ruption) I am only reading the opera
tive part What is your difficulty?

SHRDI P. CHIDAMBARAM:
will yield for a minute.

SHRI M. S.. GURUPADASWAMY:
1 am not yielding.

SHRI P. CHIDAMBARAM:
read the details.

SHRI M. S, GURUPADASWAMY"
1 am not yielding (lizerruptions)

THE DEPUTY CHAIRMAN:
conclude now.

SHRI M S, GURUPADASWAMY:
You are a learned lawyer. You under-
stand,

SHRI P CHIDAMBARAM:- I appezl
to you to read the details,

If you

You

Please
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SHRI M. S, GURUPADASWAMY:

I do not want to go into the details
I am only reading the oeprative part.
Only operative part. Madam, I am not
holding brief for Shri N7T jlama Rao,
Let me say finally, if he has committed
any wrong, any improper action, if he
15 nvolved n any moral offence, then
there is law for that Already he  has
appointed a Commission to go «nto .
(Interruptions). Your difficulty is, it 1s
a very comprehensive investigation
wherein even Congressmej will be
brought in. Your peoble have been
the rulers of Andhrg Pradesh since
1956 Al your leaders wil be brought
in, That is your fear,

SHR[ V. NARAYANASAMY- Inclu-
ding Janata Party leaders
SHRI M § GURUPADASWAMY"

I am not defending anybody, let me
te!l you You gre suffering from a sort
of paranoia, a Dparticular psychologi-
cal fear which you cannot get over.
Therefore, let us think of this in a
proper perspective. If any wrong has
been committed by my friend, Mr.
Buta Singh, if the speech, as it is
printed, is true, the minimum that I
expect is that he must express his re-
gret. And if he has any evidence to

prove that he has rnot made the
speech, he must tell us Of course.
we are not holding any ingui

sition here. We may be at fault, we
may be wrong. We are basing our
charges on the basis of the printed
material. It ig a!l quoted here for au-
thenticity. If my friend thinks that he
has at all made the speech, the least
1 expect from him. as a civilized per-
son, as a Membber of thig House, is
regret, an unqualified regert Thank you.

SHRI N K P SALVE: Madam, SO
far as the constitutional proposition
is cancerned, if a Union Minister is
refering to any Minister in any State,
whether he be the Minister or the
Chief Minister of a ruling party or the
opposition party

SHRI DIPEN GHOSH. Tomorrow
Guntur result will be out Will the
Minister be available jn that case?

-
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THE DEPUTY CHAIRMAN: All
right, The debate wil continue, But 1
have to make an announcement,

231
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ALLOCATION OF TIME FOR DIS-
POGSAL OF GOVERNMENT AND
OTHER BUSINESS

THE DEPUTY CHAIRMAN: I have
to inform Members that the Business
Advisory Committee at 1it; meeting
held today, the 3rd Devember, 1987,
allotted time for Government Legisla
-tive Basiness as follows: —

[ RAJYA SABHA ]

|
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for disposal of
@ ‘ Govt, Business

1. Consideration and return of the
following Bill, as passed by the Lok
Sabha: —

Business Tvme allowed
(ay The Finance (Amendment)
Bill, 1987. - 4 hrs.

(b) The Comptroller and Audi-

tor General's (Duties, Pow-
ers and conditions of Service)
Amendment Bill. 1987. I hr

2. Consideiation and passing of
the Administrative "fribunals (Am-
endment) Bill, 1987, <« 2 hrs

The House stands adjourned till to-
morrow, 11.00 am

The House then adjourned
at six of the clock till eleven
of the clock on Friday, the
4th December, 1987,



